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to
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Session, 1852

In Volume I—
1. No. 2, dated the 6th February, 1952,—
(i) Col. 23, line 33 for “to provide for” read ‘“further to amend”, and in
line 2 from bottom for “further to amend” read “to provide for".
2. No 5, dated the 12th February, 1952,— .
(i) Col. 309, for existing last line read “chancellories or in government, but”
(if) Col. 362, line 31 for “Kamth” read “Kamath”.

3. No. 6, dated the 13th February, 1852,—
(i) #m 3Re, dfe 2y & “or [T & wqre 9% e At oF
(i) 9T 3R, GfRr 4 & “aaw”’ & eqrT 9T Caw” 9§ |
(iii) Col. 443, line 8 for “ony” read ‘only”.
=ty te Glake S ! g4 ghe 00 i 8952 S o il VY K (iV)
(v) Col. 529, for existing last line read ‘“‘excess of such moisture as may

reasonably be expected, by watering the".
(vi) Col. 530, insert “both parties are protected. They pro-” as last line.

4. No. 8, dated the 15th February, 1952,—
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(iif) Col. 659, line 6 from bottom for “Jagivan Ram” read “Jltjivan Ram™

(iv) Col. 676, last line for “liament” read “Parliament”.
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PARLIAMENT OF INDIA
Saturday, 23rd February, 19352

The House met at Half Past Nine
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(No questions: Part I mot published)

RESIGNATION OF MEMBERS

Mr. Speaker: 1 have to inform the
hon. Members that the following Mem-
bers have resigned their seats in
Parliament with effect from the dates
mentioned against their names:

(1) Shri Kuladhar Chaliha...15-2-52.
{2) Master Nand Lal ...22-2-52,

EMPLOYEES’ PROVIDENT FUNDS
BILL~—concld.

Shri A, C. Guha (West Bengal): I
think I should congratulate the
Labour Minister on this Bill which
may be called the consummation of
all the ameliorative measures thatthe
hon. Minister for Labour has been
able to get passed through this House
for the benefit of the labourers. But
I am afraid that this Bill ought to
have preceded many other Bills. The
labourers, when they are disabled or
when they die a premature death,

leave their family or themselves with-

out any provision. As long as they
have been working they must be
<arning something but when they are
disabled or when they die their famil-
ies are left without any help, without
any support, without any means of
sustenance. It is therefore that I say
that this measure ought to have come
much earlier,

I fully agree with what you said
yesterday that Ordinances should not
be issued so frequently, and that an

418 PSD,
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Ordinance should be issued on very
‘are occasions. An Ordinance was
passed only three months ago to pro-
vide for provident fund benefits to
labourers. Though on principle 1 do
not like that an Ordinance should be
issued and thqugh this might not be
considered an emergent measure, yet
at least on this matter I support the
issue of the Ordinance. Otherwise I
think the hon. Minister would not
have been able to get this measure
passed by this House now. Because
there is an Ordinance on this matter
this House feels compelled to pass the
legislation. In the absence of an Ordi-
nance this matter might have been
deferred to some indefinite date. 1
think that is why the Minister per-
suaded the Cabinet to issue an
Ordinance.

Dr. Deshmukh (Madhya Pradesh):
Are you complimenting or criticising?

Shri A. C. Gubha: I have criticised
the issue of the Ordinance but I am
complimenting him on his acting in
the matter.

Mr. Speaker: He may not reply
now. The proposition may not be ac-
cepted by all.

Shri A. C. Guha: India is not a
producer of raw materials only, it is
a fairly industrialised country and
therefore 1ihe latest legislative pro-
visions in all industrial countries
should also be provided here. Old
age pensions or disability pensions
and unemployment subsidy and things
like that should also be introduced in
this country. But the hon. Minister
feels that it would take a long time
to introduce such legislation and so
as a consolation he is introducing this
Bill. I rather think that even if a
provident fund benefit is there, old
age pension should also be provided
for at an early date. As far as I re-
member in most Government offices
though pension is provided to the
employees, there is also an arrange-
ment for provident fynd which I
think is more or less compulsory for
most of the officers to contribute to.



1127 Employees’ Provident

[Shri A. C. Guha]

This provident fund has more than
one benefit. Our labourers are rather
notorious for their prodigal habits.
".ney have hardis any idea of economy
or of saving anything for their hard
days. The provident fund scheme
will compel them to save something
for a hard day. It will teach them
the habit of saving something. And
for the employers also it will give the
benefit of ensuring & more or less
stable and steady labour force. The
labourers will feel some tie with the
fnstitution or the factory with which
they have been serving because of
this provident fund. Otherwise the
labourers are likely to and frequently
do change their place of occupation
from one factory to another and from
place to place. This scheme will
rather compel them in giving steady
service to their institution of work.
Moreover, as a sort of compulsory
saving it will to that extent withdraw
some amount of money from circula-
tion and may help as a disinflationary
influence.

The hon. Minister has stated, and
we know it, that there is a contri-
butory provident fund scheme for all
collieries, and that system has been
working quite all right for nearly
three lakh workers. 1 do not know
why the Minister has been so diffident
about the operation of this measure
and has limited it to only a few of
the industries. I think the scope of
this measure should be made wider
and made applicable to all the in-
dustries, at least to established in-
dustries which have been scheduled
in the Industries (Development and
Control) Act. It may also be extended
to other industries wherever there is a
regular contingent of workers. I do
not understand why the Government
factories have been exempted. It may
be the idea of the hon. Minister that
better service conditions prevaill there
or in some of the factories there may
be provision for pension also; but
even then I do not think there was
any harm in introducing the system
of provident fund there also. If you
keep the Government factories out-
side the scope, it gives a bad odour,
as if the Government is taking some
special privilege for its own work-
shops and factories. Also, I do not
see any reason at all for . exemption
of factories working under local
bodies. I know of some factories
working under local authorities like
municipalities mnd corporations and
the conditions of labour there are
far from satisfactory.

I think the hon. Minister would
agree at least not to give exemption
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to faclories working under local auth-
orities and I would also like to have
the hon. Minister's opinion about
‘ factories now working under some
Corporatious or lumited companies in
which the Government have the
dominating shares. I want to know
whether the Sindri Factory or the
Hindustan Aircraft Factory or other
similar factories will be treated as
Government factories and exempted
from the provisions .of this Act, or
will they be treated as private
companies and made liable to all the
conditions provided in the Bill?

As ] stated earlier, the provident
fund arrangement would give the
labourers some urge for saving, but
if that urge is to be really effective,
it should be provided in the Bill that
there should not be any easy with-
drawal from the provident fund. I
know of some private companies
where both the lgbourers and the
employers contribute to the provident
fund but the labourers are allowed
to withdraw from the fund very
easily with the result that practically
nothing is left for them at the end
for their bad days. I think therefore
that there should be some provision
either in the rules or in the Bill itself
t_hat there should not be any pos-
sibility of easy withdrawal or mort-
gage or hypothecation of the money
that is lying in the fund. Sometimes,
they make loans available against
hypothecation of the provident fund.
That should not be allowed.

, Then, it has been provided that the
appropriate’ Government would have
power to exempt any factory from
the operations of this Bill. I do not
know what the ‘appropriate’ Govern-
ment means. If it be the State Gov-
ernment, I would very much object
to that. The State Governments should
not have the authority. If the Gov-
ernment of India on some definite
enquiry come to the conclusion that
certain classes of industries or
certain factories should be exempted,
then it is that Government only which
should have the power of exemption.
This power of exemption should be
used with great care and caution. In
any case, the State Governments
should not have that power.

With these few words, I commend
this Bill to the House and I hope the
House will accept this Bill with
necessary amendments in order to
make it more beneficial to the
labourers and also to the .economic
ang industrial development of the
nation.

Prof. 8. L. Saksena (Uttar Pradesh):
I must congratulate the hon. Minister
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for having brought this important
Bill. The need for provident fund
in industries is very well known. In
fact, the only comment is that this
Bill has come too late. The Bill is
a non-controversial one and many in-
dustries already provide provident
fund. Thus, effect could very easily
have been given to this measure had
it come even much earlier.

I am sorry to note, all the same,
that in Schedule I only six industries
have been included. I refer particular-
ly to the absence of the sugar
industries. The sugar industry has
been enjoying protection for twenty
years and even now it is enjoying a
sort of protection. In most places,
the higher grades of staff do get pro-
vident fund, but it is the lower staft
that need it most and they are de-
prived of it. I therefore support the
suggestion of my hon. friend Mr. Guha
that this Schedule should have been
wider. I would suggest that this Bill
should apply to all industries except
those which are three years old, and
the power should be given to the
Government of India to exempt any
other undertakings, if mneed be.
Otherwise, this Bill should be of a
universal character. It is an im-
portant and elementary right of the
worker that he should have something
for old age and for times when he is
out of service. Therefore, provident
fund should be made compulsory.
6% per cent. of the wages and dearness
allowance is not a big amount. There-
fore, this should be made universal,
and should apply to all industries ex-
cept those which are not sufficiently
developed.

I also agree with Mr. Guha that
power should be given.to the Central
Government to exempt particular in-
dustries for the time being, because
otherwise there will be difficulties.
It may be that it may act injuriously
in respect of some particular pro-
vincial industry, but it may be help-
ful to other industries. If the Central
Government passes a uniform Act for
all States then industry all over the
country will be equally affected and
if there is reason to think that a parti-
cular industry should be exempted,
the power should be given to the
Central Government to do so after
enquiring into the matter. Of course,
temporary exemptions may be given
to some particular concerns, but
that also should be only for a specifi-
ed period.

I also agree that the practice of
advancing loans from the provident
fund is not very happy because that
almost nullifies the provident fund
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and if the loan is !al big, t.hen the
worker will d‘;:a

out of the provident tund at the end.
The praovident fund should be kept only
for old age and for times when the
worker is out of service. Otherwise,
this Bill is a very good one and is not
controversial I hope the points urged
will be considered.
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Mr. Speaker: I think we are going
into a much wider theme, a very much
wider theme. The hon. Member has
already  taken I Dbelieve, thirty
minutes.

Khwaja Inmait Ullak: Sir, it is very
important.

Mr. Speaker: It is important un-
doubtedly. But, the question is that
some welfare of labour has to be
achieved. Some points may be men-
tioned which the Government should
take into consideration either for
amending the Bill or for making
ruless. We need not go into the
general relations as to how
punjipatis or capitalists will behave
and all that sort of thing. Otherwise,
this debate will have to go on for days
together. Much can be said on the
wider fleld.
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Khwaja Inal¢ Ullah (Bihar):
at the outset I congratulate the hon.
Minister of Labour for having brought
this legislation. The need for such
a measure was vital in India. I say
s0 because the world is much advanc-
ed while we are still far behind in
this respect. It is, however, better
late than never. Still I feel that
certain provisions included in this
Bill are such as to invite some atten-
tion of the hon. Minister which 1
propose to do.

Firstly, I feel that clauses No. 4 and
7 taxeil togeiher te., the clause on
the Power to add to Schedule I, when
read together with the ‘clause on
Modification of Scheme gives the
impression that the Bill serves no
purpose other than wasting the time
of this House. Once we give power
to the executive not only to include
in this Schedule any industry they
may like, but also to add to the Bill
or amend or vary any Scheme or
even take away what they may desire,
I cannot help feeling that it is tanta-
mount to a mere mockery of demo-
cracy to bring such a measure be-
fore the House and then ask for ap-
proval of the same. You may hold that
it has been a convention in the past
and may cite precedents in support
of that view. Whenever any Bill is
framed or any Scheme is formulated,
certain powers are conceded to the
Government to tide over difficulties
with ease. Even granting that it is a
convention, I want you just to consi-
der whether the world would have pro-
gressed to the present stage without a

-reorientation of old conventions, habits

or age-long ideas? We are accustom- -
ed to think in terms of what our ances-
tors had been doing. On that ground
we hardly feel the necessity for any
change. A Bill is brought before the
House and after a full debate, a deci-
sion about the final shape the
scheme is taken and provisions re-
arding powers and other matters are
luded. Still it is provided that
anything may be subsequently added
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or taken away as may be thought
necessary. While placing this idea
before the House, I will like to submit
to the hon. Minister as also to hon.
the Speaker that it is nothing short
of misusing the powers conferred by
this House. I, therefore, desire that
some modifications be effected in
clauses 4 and 7 whereby the Govern-
ment may be rendered incapable of
interfering in the normal powers of
this House and whereby we may
realise that it has truly been passed
by us. We should thereby be assured
that the Government while giving
offect to the provision of this Bill,
will not attempt to bring in modifica-
tions without our assent—modifica-
tions which will destroy or alter in
any way the letter and spirit of this
fScheme.

Next I want to refer to Clause 5
which relates to the framing of rules.
I have studied the rules regulating the
Coal Mines Provident Fund. In rule
64, I come across a provision regard-
ing the method of distribution of the
provident fund of a labourer who dies
without specifying his or her nominee.
The Government have laid down
certain rules mentioning the persons
who could be considered to be entitl-
ed to receive the money in such cases.
I object to the procedure. I feel that
provident fund money is the property
of a labourer; it is his inheritance;
it is his right and constitutes the
earnings of his life. So the practice
which is followed under the civil law
for the sharing cf a rich man’s in-
heritance, should also be made applic-
able to the effects left by a poor
labourer. No separate law should be
enacted to cover such cases. While
framing bye-laws you should ki
this consideration before you. Normal-
1y a labourer would nominate his neir.
Should it happen otherwise, his pro-
vident fund should be distributed in
the same way in which the property
left by a Hindu is disposed of under
the Hindu Law, or that of a Muslim
is distributed under the Muslim ILaw
or as in case of a Christian, it is done
under the Christian Law. I have gone
through the Coal Mines Provident
Fund Scheme. Had you created a
special heir with the passing of the
Hindu Code Bill, I would have been
reconciled to this view. But, till you
eflect a change in the Civil Law itself,
such a course would be improver. So
iong as the old Civil Law remains in
force, you should not arbitrarily alter
the law applicable to the right of in-
heritance of a labourer’s effects.

Secondly, you have fixed the com-
pany proprietors’ share in the pro-
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vident fund at 6% per cent. It sur-
prises me to note that, while disposed
to show compassion to the labourers,
you should allow this miserliness to
dominate your thoughts. You are
going to give them the benefit of pro-
vident fund. I am conscious that
nothing in this respect shall be given
to them out of the proprietors’ pro-
ceeds. The expenses on this account
will be made good in the shape of in-
creased prices of the commodities
manufactured in the factories. In
other concerns—for instance, in rail-
ways, this share isfixed at 8 1/8 per
cent—or in other words the railways
disburse to their employees 13 months’
wages for 12 months’ working and
they so arrange this disburesment as
to distribute 13 months' wages over
12 months. Calculated on this basis,
it comes to 8 1/6 per cent. In the
light of this practice followed by
our rallways, the reason for
a reduction in that share in this
case is not clear. By fixing this pro-
portion at 8 1/8 per cent. you had to
lose nothing. The output of all the
industries included in the Schedule
in question is practically controlled.
Whenever you increase the prices of
controlled articles, such as cloth or
cement, the public in general is not
much loud in their disapproval. You
explain away the increase saying that
there have been no imports of cotton
or that machinery is not available.
You can also advance the demand for
increased wages by the workers as an,
excuse. Criticism of public is thus
silenced. You have, therefore, made
a provision for 61 per cent. in case of
all controlled industries. Naturally the
company proprietors will make a re-
presentation that their expenses have
gone up anl therefore they should be
allowed to increase the prices of manu-
factured goods—and I am sure that
you will agree to the same for it is
a legitimate demand. In the circum-
stances, when the expenses in respect
of provident fund can be met by a
nominal increase in prices—say a pice
or half pice on a rupee—it is not
clear why you show this miserly
treatment towards the factory
labour by not giving them this benefit
at par with the railway labour. Is it be-
cause they are mere labourers? So far
they have not been given any benefit.
If you are so disposed as to benefit
them, it should be done in full measure.
They should enjoy the same rights
which the railway employees are
already enjoying. That explains why
I want the hon. Minister and this
House to consgider it. It is not an
ordinary issue that by fixing thiy share
at 61 per cent. we are going to reduce
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the provident fund—which sum is
ultimately intended to be utilised for
the welfare of many lacs children of
our workers. I am aware that the
factory-owners do not stand to lose
financially on this account. Ultimately
this expenditure has to be })ogne by
the public of India, the majority of
which again consists of the labourers.
The expenses shall thus ultimately be
met by the labourers themselves.
None but iheir own children will have
to pay it. The money received by the
labourer in the shape of provident fund
will have to be returned by his father
or brother in some other form. It is,
therefore, very easy to accede to this
reguest. The issue is above contro-
versy, because the company pro-
prietors are aware that be it 6% or
8 1/6 or 10 per cent. the expenditure
will ultimately fall on our public in
general and for that reason they will
not mind it. They will agree to
whatever percentage you may decide.
In any case the provident fund has
to be paid by us—by the public of
India and the company managements
have not to incur any expenditure on
this account. I, therefore, want that
the rate of deductions against the
fund be increased from 61 ver cent.
to 8 1/6 per cent, and thus the anomaly

in this respect between different
classes of working labour will be
removed.

Again, there is no doubt that a vast
majority of our labour constitutes
illiterate persons. It is likely that
they may not appreciate the ad-
vantages of this Provident Fund
Scheme and may consider that the
Government have enforced a compul-
sory cut on their wages. The wages

' that are given at present are hardly

sufficient to enable them to make both
ends meet. With the deduction of
6% per cent., practically nothing will
be left with them. Though I am in
favour of its being raised to 8 1/6 per
cent. while considering it from the
viewpoint of company proprietors, yet
I am aware that the Scheme is a new
one and it will take our labourers
some time before they realise the
benefits which will accrue to them
therefrom. There are cases where the
labourers are paid very meagre wages
and they are hard put to maintain
even their children. They can make
their both ends meet with great diffi-
culty. For that reason the workers
should be given an option either to
have their share deducted at 8 1/6 per
cent—in case they can afford—or half
at that rate. They should be permit-
ted to have the deductions upto half
the contributions made by the em-
ployers. Further is should be provid-
ed that in cases wherein the workers
are paid less than Rs. 50/- per month
418 PSD, :

.
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and are hard put to-pull on, full share
of their provident fund should be paid
by the employers and an option should
be given to the workers concerned to
have deductions at full rate when
better times may permit them to do
so. Should it be possible to make
some such arrangements, it will go a
long way to undo the propaganda
which our opponents may indulge by
resorting to call this provident fund
as a compulsory cut and to remove the
unrest or confusion which might pre-
vail amongst our workers. The situa-
tion can be eased somewhat this way
and the labourers will come to regard
the Scheme as one intended for their
betterment. '

I feel bewildered by Clause 16
wherein it has been provided to ex-
empt from the operation of this
Scheme “any factory belonging to the
Government or a local authority”. It
surprise_s me to note the Government
exempting the workers employed in
their own factories from the purview
of this Scheme which they think to be
of much benefit to the working clas-
ses. It is all right to preach sermons
to the mill-owners to become consi-
derate towards their workers and im-
press upon them the need to put
by something in order to be of some
help to the workers in their old age,
but it is very strange for them not to
fall in line themselves. I wish the
Government could set an example in
this behalf and impress upon them
the desirabilty to follow. Now a
popular Government is functioning in
the country which is expected to un-
dertake such measures. They consi-
der it to be a beneficial measure worth
emulating by others while for them-
selves they would not agree to it.
You can well realise the feelings of
the workers employed in Government
factories and also of the employers in
general to find the Government un-
willing to give this benefit to their
own .employees. The donation that
others are made to part with is no
donation. It is very easy to impress
on others the virtue of donating, but
donations should always be made
from one’s own pocket. The Govern-
ment, however, have already provid-
ed for an exemption clause which
enables them not to follow the Scheme
themselves. If, on ‘the other hand.
they think that faciljties of provident
fund. pension ‘or other benefits are
already operative in Government
concerns, there was no wisdom in dis-
crediting themselves by keeping such
a clause. You had such a scope
even in Clause 17 which is to the
effect that the Government will be
prepared to exempt the concerns from
the purview of this Scheme where
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rovident fund etc. benefits are al-
I;eady being given, Notwithstanding
the existence of Clause 17, the Gov-
ernment have put forth a thing which
will not enhance their popularity. It
gives the impression that they want
others to give this benefit of provi-
dent fund while for themselves or for
the local authorities they do not
favour its application. I want the
Covernment to act with such pru-
dence as may serve their purpose
while not bringing to them any un-
popularity.

Babu Ramnarayan Singh (Bihar):
Only if they have any commonsense.

Khwaja Imait Ullah: That is for
you elders to infuse in them, I my-
self would like to learn something
from you. It says here:

“Any other factory, established
whether before or after the com-
mencement of this Act. unless
three years have elapsed from its
establishment.”

I fail to understand why this harsh
discrimination is being made against
the labourers of newly established
factories, You argue that because
they are newly established factories,
they should be given three years time
so that they stabilise themselves and
start earning profits and that after
that period they should pay extra
wages or provide for provident fund.
Why should you have a soft corner
for the cavpitalists? You sympathise
with a capitalist who starts a factory
with a couple of million rupees to
such an extent as to provide that he
may not contribute towards the pro-
vident fund till he starts earning good
profits and his business is falrly
ectablished. The fact that you are
out to make such a law clearly shows
that the Government in their law
making think more of the rich than
of the poor. If the investor of 20 or
2f lakhs of rupees sustains a loss of
two or three lakhs, he can stand it,
but on the other hand if labourers
don't get provident fund for three
years. it will have an adverse effect
on their children and their own life,
specially in old age. 'The capitalist
won't die if he sustains a loss of say
three lakhs, but if the workers lose a
sum of Rs. 25/- each in these three
years. the resvnonsibility. of that loss
would be on the Government, and on
this House too, which is a party to
this law which deorives the workers
of the advantages of provident fund.
It mav be argued by some that this
legislation would beneflt some in-
Austrialists. But I would request all
hon. Members of this House that if
they think over this question dispas-
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sionately, they would find that it is not
so, rather you have harmed them. I
may give an illustration. Suppose
somebody starts a textile mill, he
would not get skilled labourers, all
of whom would like to continue wor-
king in established mills where bene-
fits of provident fund exist. They can
change their places of employment
after three years. The result would
be that newly established factories
would be started with unskilled labour
and would end in failure because
their products would not be upto the
standard. The Government are put-
ting an impediment in the establish-
ment of new industries by retaining
this clause. This would mean that the
Government are not anxious for the
opening of new industries; they don’t
want that new cement, textile and
paper mills be started, which are in
great demand in this country. I want
thal newly established factories
should be in a position to start opera-
tion at once. In the last session we
vassed legislation to the effect that
licences would be required for start-
ing new factories. After getting a
licence, one who wants to start a new
factory would ask as to where he
should set it up. You would indicate
the site and issue a licence and simul-
taneously inform him that he would
not get skilled labour, because skilled
labour would work in a factory where
provident fund facilities exist. Tn
view of this it would be better if the
Government starts a factory to ‘“pro-
duce” labourers, so thatnewly estab-
lished factorfes may not experience
any difficulty in getting skilled labour.
They would not deti skilled labour be-
cause they cannot make provision for
provident fund. In the light of this
would sav that clause 16 is out of
place and the Government should
delete it. If the Government are un-
able to look into this matter disoas-
slonately and stick to the retention
of thig clause, 1 would anopeal to the
House that a legislation like the one
before us. which puts an impediment
in the way of our Industry. deprives
the workers of provident fund for
three years and exempts the Govern-
ment factories from the provisions of
provident fund law, should never be
passed.

I would like to mention one thing
more which is very important; after
which I shall conclude mv remarks.
After going through schedule 2, which
deals with framine nf bve-laws. I have
come to the conclusion that vou have
not allowed the wvoor lahourers to
obtain a loan acainst their orovident
fund even in times of dire need. You
must be aware of the difficulties which
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the factory workers have to face. If
you go to a factory gate on pay day
you would find Pathans and other
usurers, who lend money to the
workers on 124 per cent, interest;
taking away a large portion of the
wages of the workers. The worker
finds Today to be of much more im-
portance than Tomorrow. Tomorrow
is, no doubt, important, but he thinks
of Heaven if he can avoid a foretaste
of the present Hell. He is in the in-
ferno, is starving, has a daughter of
marriageable age but lacks the where-
withal to perform it, has a dilapi-
dated house but does not have enough
money  for its repairs at a
time when rains are due to start, his
mother is ill but he does not have the
resources for her medical treatment
and his child is down with T.B., but
he lacks the thousands which are re-
quired for his treatment. Should he
tolerate all this in the hope that his
provident fund is accumulating which
he would get when he is old and out
of employment? But he wants to get
through the present Hell, he may
enter Heaven after death. Times
have changed, eradication of Hell
should precede the plans for establisn-
ment of Heaven. You have the Rail-
way Provident Fund. ...

Mr, Speaker: Order, order. May I
invite his attention to clause 7 of
Schedule 2. 1 believe, it deals with
the condtions on which the with-
drawals may be permitted or forfei-
ture made.

Khwaja Inait Ullah: That §s for
reduction or forfeiture, If this is so,
we want that the word ‘loan’ should
be added there.

The Minister of Labour (Shri
Jagjivan Ram): That does not cover
loans, Sir. That is withdrawn from
the fund itself. Whenever he wants
money, he can withdraw from the
membership of that fund.

Mr. Speaker: I am sorry, I mis-
understood the clause. He can with-
draw from the benefits of provident
Fund, i.e.,, that he gets out of the
benefits of the Provident Fund, That
is a different matter. The hon. Mem-
ber may proceed with his speech.

Khwaja Inait Ullah: So the Rall-
way workers can borrow against their
provident fund. I know the Railways
are Government-owned, and a worker
there can get a small loan, when his
wife is ill, recoverable in 12 to 20
instalments, he can get loans for
purchase of land; the Railway workers
can get loans for purchase of cycles,
motor cycles and motor cars, also for
marriages of their daughters. A
worker saves by foregoing the
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necessities of life, it is good that he
saves for the future by doing so. But
it does not mean that when the Gov-
ernment so kindly helps him in sav-
1ng, they should leave no alternative
for him except to borrow at 12§ per
cent. interest in times of dire need, and
not come to his aid by giving him a
part of his savings even wunder
especial circumstances. Such rules
may be framed as he may not waste
his savings. It may be provided that
a worker can draw on his provident
fund in a real emergency such as the
illness of his child, mother or father
or his own illness or the marriage of
his daughter. Boys and girls cannot
marry of their own accord in our
country as they do in Europe. Mar-
riage of girls is a serious problem in
our country; tragic incidents take
place every day especially in Bengal
where if a father is not in a position
to arrange for his daughter's marriage
both father and daughter are driven
to commit suicide. We should take
account of such things in this legisla-
tion, If a person’s provident fund
contribution after 10 years service
comes to about Rs. 500/- why should
he not be able to draw a sum of
Rs. 200/- or Rs. 250/- out of it? After
all, it is a loan recoverable in 15 or
20 instalments. I cannot appreciate
the propriety of a provident fund
scheme, which involves compulsory
deductions from wages and does not
allow withdrawals in times of need.
I think that the Government have not
given full attention to the question
which it deserves. The provision for
allowing loans against provident fund
does not entail any expense for either
the Government or the factory-owner
and they cannot have any valid objec-
tions to such a provision. The
worker would be happy, and you or
the factory-owner would not come to
any harm nor would you have 1o
spend anything. @ Then why should
you not do something which will earn
you the goodwill of the workers with-
out any extra expenses? I would
respectfully submit that such a pro-
vision should be added to this clause
as to enable the workers to take loans
at normal interests against their pro-
vident fund which may be recovered
in easy instalments. You may put
any restriction with a view to prevent-
ing the workers from wasting the
amount of the loan. If this is not done
I would take it to mean that the Gov-
ernment have forgotten half the object
of the provident fund, and have dell-
berately not given effect to the other
half. although it does not cost them
a plee.

I would like to say one thingmore.
The world has progressed very much,
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India also is marching forward and
the day is not far off when we would
overtake the other nations of the
world. Now, there is the system of
insurance in other countries, it is also
in vogue in India and is progressing.
1 know that there are workers who
get Rs. 50/- a month, others get
Rs. 100/- per month and still other
workers or clerks and supervisors
get Rs. 150/- per month. Suppose
such a worker contributes Rs. 10/-
per month to the provident fund and
his employer, after 25 years, if he
(the worker) lives that long, pays him
his own contribution a sum of equal
amount. I want that the worker
should be allowed to get himself in-
sured and pay the premium out of
provident fund of Rs. 20/- per month
(Rs. 10/- being his own contribution
and the resf being his employer's
contribution), or the Government may
pay the premium out of this fund.
The Government may even find out
a good company and nominate it, But
he should be allowed to pay the
premium on his life insurance policy
out of that fund. If this is done, in
event of his death before the comple-
tion of 25 years' service say within
10 years, his dependents get an
amount equal to the oneg he expected
to get from you if he had completed
25 years' service. If you do not allow
this and pay his dependents only that
sum which was due to him, you must
also consider the fact that Govern-
ment employees are allowed to pay
the premium out. of their provident
fund. Why should a discrimination
be made between one Indian and an-
other. This is clearly a case of step-
motherly treatment. But I don't
stress this. It is a question of the
“have” and the “have-nots”. Formerly,
it was a rule of the poor and for the
poor, but I fear it may not degenerate
into a rule over the poor. The Gov-
ernment should give priority to the
welfare of the poor. A worker who
with difficulty saves money should be
allowed. . . ..

Shri R. K. Chaudhuri (Assam):
And for the middle class ... ..

Khwaja Inait Ullah: When there
is a Bill concerning the middle class
you can speak on it.

Mr. Speaker: I think we are going
into a much wider theme, a very much
wider theme. The hon. Member has
already taken, I Dbelieve, thirty
minutes.

- Khwaja Inait Ullah: Sir, it is very
important.

Mr. Speaker: It is important un-
doubtedly. But, the question is that
some welfare of labour has to be
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achieved. Some points may be men-
tioned which the Government should
take into consideration either for
amending the Bill or for making rules.
We need not go into the general rela-
tions as to how punjipathis or
capitalists will behave and all that
sort of thing. Otherwise, thjs debate
will have to go on for days together.
Much can be said on the wider fleld.

Khwaja Inait Ullah: Well, I feel
that a worker should be allowed to
borrow against his provident fund
and in order to keep in step with
times, he should be allowed to get his
life insured and pay the premium out
of his provident fund; such a legisla-
tion should' be passed. The Govern-
meny won't have to spend anything
extra nor would the ‘employers have
to pay any big sum. It is only a
matter of passing a legislation. If an
extra clerk has to be employed it is
not very important, I would request
the hon. Minister to take these wwo
things into consideration.

Dr. M. M. Das (West Bengal): This
Bill is a non-controversial measure and
a highly commendable one. It seeks to
redress a longslanding grievance of the
industrial workers of our country. Per-
haps, there is not a single Member in
this House who will oppose the provi-
sions of this Bill. As for myself, I
wholeheardedly support almost all the
qrovisions of the Bill with the excep-
tion of a very few provisions. So far

as ' the provisions,about which 1
hgve some apprehensions in my
mind are concerned, perhaps, it

would have been a matter of
some profit if we had an opportunity to
discuss the matter with the Government
either in a Select Committee or in an
informal meeting. Regarding some of
the provisions of the Bull, I really feel
that the Mover of the Bill, in his anx-
iety to do justice (o the industrial work-
ers of our country, has been very un-
kind to the ernployers. It is a very nice
thing to have sympathy for the under-
dog and to express that sympthy in
words and deeds. But, one must be
careful that one is not carried away
by that sympathy; one must be care-
ful that that sympathy for the under-
dog may not deviate from the path of
fairness and justice. This is especially
true for a man who holds a Ministerial
portfolio in a democratic Government.

[PANDIT THAKUR DaAs BHARGAVA
in the Chair.]

Section 2 of this Bill defines some
words used in this Bill. The word
“employee” has been defined in part
(f) of clause 2 as follows:

‘ ‘employee’ means any rson
who is employed for wages in any



1165 E'ﬁrz.tpl'oueesi Provid'eﬁt 23 FEBRUAR? 1952

kind of work, manual or otherwise,
in or in connection with the work
of a factory and who gets his wages
directly or indirec:ly from the em-
ployer, and includes any person
employed by or through a con-
tractor in or in connection with
the work of the factory;”

According to this definition, any man
who is not a permanent employee, who
has got only a temporary appointment
shall also be regarded as an employee
and therefore be entitled to the bene-
fits of the Provident Fund. How far it
will be possible to make these provi-
sions applicable to a man who works
in a factory for ten days and then goes
away or for a few months and then
goes away, I do not know. I have seen
thousands of Gowernment employees,
of course, temporary employees, of the
Central as well as the State Govern-
ments who are working for eight, nine
or ten years. I beg to ask the hon.
Minister what provision for the future
has been done for these temporary em-
ployees of our Government.

Shri B. Das (Orissa): They are no:
industrial workers.

Dr. M. M. Das: May be; but they are
in no way better than industrial em-
ployees: a clerk getting Rs. 60 or 70 a
month.

There is another very important
matter about which I would like to
draw the attention of the House.

Dr. Deshmukh: They have got this
, provision for Provident fund, I think.

Dr. M. M. Das: Under clause 2(f),
the word ‘employee’ also includes any
person employed by or through a con-
tractor in or in connection with work
in a factory. In the Coal Mines Bonus
and Provident Fund Schemes Act, these
words are not there. According 1o this
definition, person employed by a con-
tractor and who work in a factory as
paid servants of a contractor are also
to be deemed as employees of the
factory and therefore entitled to the
benefits of provident fund. 1If for ex-
ample a textile manufacturing com-
pany enters into a contract with an
engineering firm for building an addi-
tional part of the factory. then the
masons and workers of the engineering
firm will also be entitled to be re-
garded as the employees of the textile
manufaeturing company and so to its
provident fund benefits. How it will be
possible to extend to them also these
benefits and how far it is justified, I
do not know. :

Then 1 come to clause 16 of this Bill
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regarding “Act not to apply to factories
belonging to Government or local
authority etc.” But then Sir, they say
charity begins at home, and in this
case our hon. Minister of Labour has
not begun this charity at home but
abroad. It may be argued that exemp-
tion has been given to Government
factories because the rules and regula-
tions regarding their providen{ fund
and the contribution from the Govern-
ment are much more favourable tha

in the case of ordinary factories, I

this is the reason for giving this ex-
emption to the Government factories

" then as has been mentioned b{ a pre-

vious speaker, clause 17 (a) would
have been enough. But to my mind,
the main reason why exemption has
been given to Government factories is
because Government wants to esca

from the dangerous implications of the
word “employee” which comprises tem-
porary workers and workers of ' con-
tractors and contracting firms. - Gowv-
ernment does not want to af»ply' this
deflnition of the word “employee” to
their own factories. This, to my mind,
seems to be the reason why clhuse 16

-has been incorporated in this Bill,

. 'There is just another point which [
would like to mention. Clause 16(b)
says that exemption should be given
to any other factory, established whes
ther before or after the commence«
ment of this Act, unless three years

‘have elapsed from its establishment,

I feel that this period of exemption of
three years to a newly -established
factory is too short. Although one of
the hon. Members who preceded me
has said that for a rich man or for an
industrialist this is practically nothing
and he should be able to give the bene-
fit of provident fund to the workers
immediately the factory starts working,
there are many industries owned by
public limited concerns where the pub-
lic has got the major portion of shares
and in those cases it will be very un-
fair to the shareholders and to the
industrialists concerned. The period of
exemption should be increased to at

least five years.

off weer : Amfig awmfy of,
frg fas Y gw =t sT @
tew w «fgw g qom
¢ e 37 & & oA A g | Ofew
% a1 a1 € fir g oY iy anfY
QA w v 77w g 3 I
ot | ¥fw figram Y grew W 2wl
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(English translation of the above
speech)

Shri Bhatt (Bombay): Sir, the Bill
under discussion has a long history
behind it and I do not want to go into
that. But one thing is clear: the
measure we are enacting now ought to
have been enacted several years ago.
But in view of the condition obtaining
in India, the condition of the industry,
the condition of the capitalists and the
condition of the labour, this Bill could
not be presented earller. The hon.
Minister will perhaps deal with this in
the course of his réply. Much of the
controversy could be curtailed if he had
referred to this thing in the course of
his introductory speech. I would how-
ever recall that report of the Labour
Commission which was submitted in
the year 1929. I am not raising any
controversy here and do not wish to
go into the subject as to what the Gov-
ernment had done at a particular time
and what they ought to have done. But
when the labourers are in a helpless
position, the Government ought to pro-
vide some thing for their subsistence.
What we should d: for this is provided
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for in this Bill, and it is a very small
provision. It is not a detailed pro-
vision, nor a big one. It is neither
harmful to the rich and the capitalist,
nor very beneficial to the labour. It
only helps to improve their lot a bit and
is a small support to them—a very in-
significant support, I may merely say
so. Now that this thing has come be-
fore us, many of our friends wish to
convert it into a big thing and a very
good thing. We are all desirous of
making it just perfect. But let us see
what the conditions are. We were pre-
paring a State Insurance Scheme two
or thrce years ago. We were working
on that. But that State Insurance
Scheme also could be enforced only
now. We are aware of the causes for
this dclay, as to how the people have
been opposing it, the capitalists have
set up an opposition and there have
been practical difficulties too. We
should keep all these things in view
and proceed further in their light.

My friend Shri Guha has asked as to
why there is no provision for pension.
I say. not to speak of pension, let us

‘proceed further with this Provident

Fund, we would take up the issue of
pension later on. We have seen the
state of affairs in the Government
faciories where the system of pension
is in vogue. The capitalists were ad-
vised many a time by the Government
to enforce the model rules framcd by
the Government, but they are not pre-
pared to do even that much. We
should also look to the condition of
the Governments of our States. Many
things are covered by this. Then the
Centre can also do something in the
matter. The Government may be faced
with many compulsions. Had there
been no compulsion and the capitalists
as well as owners of other factories
had themselves accepted this thing,
then perhaps the Central Government
would have brought forward some Bill
better than the present one. But the
Centre is also helpless so much so that
they could not 70 anything uptil now,
and they want to take merely this step.
Our friend should not therefore raise
the question of the rich and the »oor,
but should consider as to what is the
least that we can give today and what
support we can extend to them. I do
admit that it would be better if pro-
vision could be made for Provident
Fund and Pensions etc., and. better
still, if there could be a provision for
making payments for the policy or of
taking loans. But even now, in this
Scheme the provision regarding pro-
tection against attachment of the Pro-
vident Fund in the tenth clause is very
essential. It says that the Provident
Fund cannot be attached under any
decree of any court »n respect of any
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debt. It has been given so much pro-
tection and security. It is not a small
thing. The provision of non-attach-
ment made in the tenth clause is very
wholesome and beneficial to the labour-
er.

I do not want to dilate on this sub-
ject, and I merely wish to say that you
should look to the merits and good
points of this Bill. The Coal Mines
Provident Fund was established in 1948
as an experimental measure, ‘This
Provident Fund which has been func-
tioning for so many years and the way
in which it has functioned, has defi-
nitely benefited the labourers and the
employers also have no objection to it.
Now the Government are extending it
and carrying it to other spheres. Thus
the scheme outlined by this Bill will
not be such as to cause any worry to
the capitalists or to the labourers: on
the contrary, the labourers will get
greater benefits to some extent. The
special Ieaturg of this Bill is the pro-
vision regarding basic wages. The
same words have been used in the Coal
Mines Provident Fund, but in this Biil
we are going further than that. I
connection with this issue of basic
wages I may v-fer to this pamphlet
‘Indian Labour Book' received by me
from the Labour Ministry and I hope
Yyou would also have received it. Surely
it is a good pamphlet. It gives you an
idea of what the basic wages are, The
pamphlet gives the wages—daily as
well as monthly—~prevalent in various
industries at various places. At many
places, in many industries, the daiiy
wages are six annas, while in some
mills=—the Jute Mills and the Cotton
Mills—the daily wages come to eight
or nine or ten or twelve annas in these
days of so much dearness. If this Bill
had only provided that the Provident
Fund will be based on basic wages
only. I admit, that the scheme could*
not have been much beneficial to the
labourers. But the Bill proposes that
the Provident Fund which would be
collected from the industry and the
labourers will not be based only on
the basic wages, but also on the dear-
ness allowance etc. Along with. this
the ‘Provident Fund would also be
deducted from the benefits arising out
of the supply of grain at concessional
rates. This is a very good feature of
this scheme. Had this thing not been
there, the scheme would have been

- rendered ineffective and useless to a
great extent. This is one of the merits
of this scheme. At presenit I do not
wish to draw your attention to the
wages prevalent in the various indus-
tries, but I have told you briefly that
in our country the conditions are still
such that at many, places the labourers
are paid Rs. 10 p.m,, Rs, 12 p.m,, Rs. 16
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p.m. or Rs. 20 p.m. as salary and the
dearness allowance granted to them is
higher than the salary itself. So this
amendment moved by the hon. Minis-
ter is very much welcome. It says that
the amount of dearness allowance and
foodgrains concession will be added to
the basic wages. This is one of the
special features of this Bill.

There is another special feature to
which one of the previous speakers
has objected, saying that the Govern-
ment should not be given the right to
exempt certain factories or industries,
i.e, the factories and industries run
by the Government. In a way, there
is some force in this argument. But,
on the other hand, you shouild take
into consideration the fact that the
Government are going to formulale a
scheme, but in the Government fac-
tories the same old scheme is already
in force and many alterations would
have to be made in that according to
the new scheme. It takes a lot of time
to adjust a thing in a new structure
whether the new structure is bad or
good. In Government concerns the
facilities of Provident Fund and Pen-
sion are already there, and 1 admit
that they can be further increcased by
the Government under its orders. The
private concerns cannot get these things
done so soon and so easily.

Take the example of the Railway
Department. The system of Provident
Fund for the warkers obtains there,
and one-twelfth of the pay is to ne
contributed, and the Railway Depart-
ment also makes its own contribution.
In addition to this, another concession
is granted to them, that a half-month’s.
pay for every year of service is added
to the Provident Fund. Besides this
facility they also get dearness allow-
ance and the foodgrains concession. I
would like our hon. Minister of Labour
to consider the question of granting
such facilities to his workers also and
I am sure, our hon. Minister of Labour
would try his utmost to give the maxi-
mum facilities to them.

The next question is about exempt-
ing some industries, and clause 17 con-
tains a Proviso to the effect that such
factories and industries, where parti-
cular conditions exist and where the
workers enjoy such benefits generally,
will be exemipted from the operation
of this Act, because there these and
other facilities are already available to.
the labourers. And I fail to under-
stand why some hon. members are
perturbed over this exemption clause.
1 do believe that our hon. Minister of
Labour has always been trying to help
the labourers and would coniinue to
do so. I have full confidence that he
would never be indifferent to their
advancement and welfare and would
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not exempt those industries where
similar facilities are not available to
the employees. He personally desires
that the scheme he has proposed shouid
be given a trial for one year, and that,
if need is felt that something should be
added to it and some other industries
should be included within its scope,
he would be ready to make such addi-
tions and for this he wants to have the
necessary power under clause 4. I see
no objection to giving him that power;
on the contrary, it would be benefi-
cial, for he will later on include other
industries also in the Schedule if he
feels it necessary to do so. It.is ncw
high time that we proceed further with
this scheme, for it is in the interest of
all of the employees, the Government
and the capitalists themselves,

Besides this, my amendment also
says that when the Government want
to include any industry under clause 4
or clause 7 or to make any alteration
in the present scheme, they should
place all these things before the Parlia-
ment through which the country is
governed, so that the hon. Members of
the Parliament may be able to consider
and discuss those things and pass the
necessary legislation and put it on the
Statute Book. I think this procedure
is in vogue everywhere, and there
should be no objection to that. There
will be no harm if it is accepted. The
Members of Parliament will thus be
assured that they would be able to
comment upon and criticise any un-
.reasonable act of the hon., Minister of
Labour or his Department and try to
get it rectiffied. An hon. friend of
mine has objected as to why tihese
industries only are being included in
the scope of this Bill to the exclusion »f
others and as to why do the Govern-
ment not add the full list to it. In reply
to this I can only say that we have
taken some selected major industries
like Railways, but I do not include
the Railways as it is quite a separate
thing; we should leave out the num-
ber of labourers in Ratlways and see
how many of the rest are concerned.
Take, for instance, the textile mills.
The cotton mills employ 42 per cent.
of the employees, jute mills employ 20
per cent., electric and mechanical indus-
tries 8 per cent., iron, steel and cement
4 per cent., if you add them up you
will ind that this seheme covers 70 to
75 per cent. of the workers. So the
task which we are going to undertake
is not a small one, we are taking a big
step, for about three-fourths of the

workers are going to benefit by this.

legislation. I admit that the smallest
factorles employing 20 to 25 labourers
should also be included in this scheme,
but that would present difficulties, for
jnstance, it would have to be ascer-
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trained asto when the factory was start-
ed. It is, therefore, quite alright that
only big industries have been included.
We should be satisfled with this. We
should welcome the measure brought
forward by the Government for our ac-
ceptance. We welcome this scheme
and hope that the workers will be bene-
fited by it. I may say something fur-
ther that may be necessary at the time
amendments are moved.

Shri Jagjivan Ram: I must express
my sincere gratefulness to the Mem-
bers of the House for the warm recep-
tion that they have extended to this
measure. As has been stated by var-
ious Members the utility of this Bill
cannot be exaggerated and therefore I
will not take the time of the House in
emp_hasxsm_g the need of this measure.
I will straightaway proceed to meet
certain objections which have been
raised or certain misgivings which have
been expressed here.

One point which was raised, which I
shall refer to in passing, is why this
measure was enacted by the promulga-
tion of an Ordinance. Strictly speak-
ing there was not that kind of an
emergency for the Ordinance as one
ordinarily considers it, but there was
some urgency about it. I shall be very
frank. The urgency was that it ordi-
narily takes four or five months after
the enactment of a Bill to prepare the
schemes and unless we are certain that
the measure is going to be placed cn
the Statute Book it is not possible for
us, the Central Government and the
various State Governments concerned.
to proceed with the preparation of the
scheme. So, the purpose of the Ordi-
nance was that if the Ordinance is pro-
mulgated we could take up the prepara-
tion of the scheme in consultation with
the State Governments and by the time
Parliament meets and places the mea-
sure on the Statute Book we will be
ready with the scheme for its imple-
nentation as soon as the Bill is passed
into law. I have taken the House into

* my confildence and told hon. Members

very frankly what was the reason for
the Ordinance: Rhough there was no
emergency there was certginly urgency.

The other question to which prac-
tically every hon. Member who spoke
has referred is the exemption of fac-
tories owned by Government. Some
hon. Members have themselves admit-
ted that the benefits enjoyed by the
employees in Government factories are
in many cases more favourable to them
than those.‘;‘arovided under this Bill,
and that is the one reason perhaps why
they have been exempted. That is a
fact. The Railways are the largest
employers, not in the Government but
in the country, and the railway em-
ployees get benefits which are much
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more favourable than what we are pro-
viding here. There are, no doubt,

certain categories of railway employees.

who today under the existing [ro-
vident fund schemes of the Railways
are slightly less favourably placed than
they would be under this scheme and
those categories are of railway em-
ployees getting a basic salary of Rs. 50
or less per month. When we first pro-
mulgated the Ordinance we did not
exempt Government undertakings, but
during the course of the preparation of
the scheme when we consulted the
various Ministries we found that a
large number of employees in Govern-
ment factories were today enjoying
+ benefits much more advantageous to
them than what we are going to pro-
vide under this Bill. Then there was
a further consideration. In certain
Government Departments, for example
. in the railways all the employees are
treated more or less on the same lines
and if we were to ireat the factory em-
ployees differently from the other em-
ployees we will have two systems or
two sels of provident fund operating in

the Railways and that will create fur-.

ther complications. Another copsi-
deration was that if we were to have
one system of provident fund for em-
ployees getting more than Rs. 50 per
month and another system for those
getting less than Rs. 50, that too will
create complications for the scheme,
for those who are to administer it and
for the Railway Ministry. These con-
siderations apply not only in the case
of the Railway Ministry but in the case
of all other Ministries as well who em-
ploy industrial workers. So, after a
thorough examination of all these
things we came to the conclusion that
it will be advantageous from the point
of view both of the fund as well as of
+ the benefits to the employees if Gov-
ernment factories were exempted, but
steps however were being taken to see
that the service conditions of those
classes of employees who today are dis-
, advantageously placed under the exist-
ing provident fund schemes as com-
pared with the benefits that we are
going to provide under this Bill, are
so revised that they are brought more
or less under the same conditions as
they would have enjoyed under this
Bill. As a matter of fact, the Railway
Ministry has already started examina-
tion of the question as to how to revise
the provident fund scale of employees
getting less than Rs. 50 so as to bring
it at least on par with the benefits they
will get under this Bill. As I have told
you Railway employees and employees
in certain other industrial undertakings
of Government are more favourably
placed under the existing schemes in
those Ministries. They contribute 1/12th
to their provident fund and another
1/12th Is contributed by the Govern-
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ment; they get half a month's wages for
every year of completed service;
addition there are certain other bene-
fits also. So, taking all these things
into consideration it was thought that
it would be better to exempt Govern-
ment factories from this scheme.

The same argument applies in the
case of factorles owned by State Gov-
ernments. As regards local bodies, In
the first place factories under. the con-
trol or management of local sauthor-
ities are very few and far between.
There may be factories run by big Cor-
porations like the Corporations of
Calcutta, Bombay or Madras, but I do
not know of any factories worth the

Shri A. C. Guha: The Calcutta Cor-
poration employs quite a large number
of labourers.

11 A .

Shri Jagjivan Ram: Well, I have
mentioned that there may be a few
factories run by big Corporations like
the Corporations of Calcutta, Bombay
or Madras. But there we shall see
in consultation with the State Govern-
ments concerned what can be done.
As far as my knowledge goes, in
the Calcutta Corporation there is pro-
vident fund for the industrial workers.
Some fifteen or sixteen years ago when
I used to take interest in labour matters
in Calcutta, I knew that even then
they had provident fund in the Calcutta
Corporation. (Shri A. C. Guha: Yes.)
And as far as my memory goes, the
provident fund benefits there are not
less favourable than what we are
going to provide in this Bill. I cannot
say anything about the factories owned
by small local bodies, but efforts will
be made to see that their rules and
regulations are brought on a par with
what we are providing here.

Then some minor points were made.
One hon. Member asked why the rate
of contribution should not be 84 per
cent. and why it is only 6} per cent
Then another question was asked why
only six industries have been included
in Schedule I and why a larger number
of industries or even all the industriee
in the country should not be included.
My hon. friend Mr. Gokulbhai Bhatt
has given a reply to most of these
points and I shall simgly repeat the
arguments. Perhaps, hon. Members
are not aware that by introducing thi»
scheme in these six industries we are
going to cover more than 16 lakhs of
industrial workers excluding thé rail-
ways and Government employees, and
16 lakhs is not a very insignificant figure
when we remember that the number
of industrial workers including Gov-
ernment industrial employees is nearly
five millions. 8o, we are going to cover
a large proportion of the industrial
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workers excluding Government under-
takings. But apart from that, we in-
troduced the provident fund in the
coal mines and doubts were expressed
not only in this House but by employ-
ers and employees and even experts as
fo whether provident fund for casual
workers, which coalminers are, will
ever succeed. Persons from well ad-
vanaed industrial countries of the West
were watching with interest how India
succeeds in implementing the pro-
vident fund for casual workers. That
great experiment has proved a success
and today we have nearly three lakhs
of colliery workers on our register of
provident. fund. Epcouraged by that
experiment, we have taken up. this
thing. I will not narrate the history,
the rather chequered history, of the
provident fund séheme for industrial
workers. That has been alluded to by
my hon. friend Mr. Gokulbhai 'Bhatt.
From the time of, the Royal Commis-
sion on Labpyr, every year this ques-
tion has been discussed on various
forums and today we are placing on
the Statute Book this measure which
will to some extent provide some means
of support to the industrial workers in
their old age and fo the members of
their family in the case of the death of
the bread-winner. -

So, let us proceed cautiously. The
scheme has to be implemented on a
regional basis by the State Gqvern-
ments. It has not to be a ceniralised
scheme and therefore it is all the more
necessary that we should give time to
the State Governments to gain experi-
ence by starting this scheme more or
less on & limited scale in the first in-
stance. That is y we have selected
these six industries only, which are
well established industries and in which
there is no danger of their being ad-
versely affected by the introduction of
the provident fund scheme. There are
many, industries which one can pnint
out and say “why do you nat extend
this scheme to them?”, but the reasén
is that we/have: selepted. hesp six inqus-
triés. because ,their: finances and ‘sta-
bility have been examined on more
than one occasion in connection .with
the- profit-sharing ‘scheme. Therefore,
we have taken these six industries
which are well organised from the point
of view of the industry as well as the
workers. We require intelligent and
organised workers as well to take full
advanage of any beneficial scheme thqt
may be introduced for them. s

Objection was raised as (o why
powers have been given to the State
Governments to exempt certain
factories or class of factories and my
hon: friend Mr. Guha suggested that it
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should be done with the approval of
the Central Government. Perhaps
Mr. Guha missed the point that very

stringent conditions have been laid
down in the Bill itself.
Shri A, C. Guha: I have notired

those conditions.

Shri Jagivan Ram: If those conditions
are fulfilled, only then the State Gov-
ernments have the power to exercise
this authority of exemption. So, the
approval of the Central Government is
not at all necessary. But the Central
Government, I may assure him, will
be always watchful and will be seeing
whether the exemptions have hLeen
given properly or not.

Dr. Das was trying. to meet the points
raised by Khwaja Inait Ullah. He
said that the scheme should not be
unjust either to the employers or to
the industrialists. Perhaps he did not
read bejween the lines. If he would
have read the definition of “employee’y
as well as clause 1 of Schedule II he
would hdve noticed that we have rule-
making powers to specify which of ‘the
employees will be entitled to join the
scheme and I am not disclosing- a
secret if I inform the House that it is
my intention to include those-employees
who have completed at least one vear’s
service in an undertaking, But this
one year also raises further points and
we shall have to cover it in .the rules
as to what is meant by continuous ser-
vice for one year and also as to what
will be the position if there is a break
for a brief period. All these details we
have not included in the Bill itself. As
is apparent from the very nature of the
Bill, we have simply laid down the
principles and are giving powers -to
the Government to prepare detailed
schemes keeping in view the principles
laid down here. Therefore we have
not. included all these details in the
Bill. All these details are going to he
covered in the rules which will be
made under the Act. o

About contractor labour, my hon.

friend Dr. Das argued to a point which .

I may say was not very logical. Mr,
Kapoor .pointed out that the investment
of the funds should be for industrisl
housing purposes. . The intention {s,
though it has not been finalised as yet,
that the money that will accumulate in
this fund will be invested according to
the suggestions of the Central Govern-
ment and. will be utilised- to increase
the ways and means position of the
Central Government for advancing
loang for industrigl housing purposes.
Even under the existing coal-mines pro-
vident fund scheme, we invest the
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money according to the suggestions of
the Central Government in approved
securities. That will be done in this
case as well. It has been sometimes a
problem in countries where they have
got health insurance, old age pension
and provident fund schemes and when
there are large accumulations of funds,
as to how to invest that money, We
have not reached that stage in our coun-
try and I do not think we are going to
reach that stage in the near future.
So the investment will not present any
difMiculty at present and will be ac-
cording to the suggestions made by the
Central Government,

Mr. Kapoor wanted to know whether
there will be only one board or 1many
boards. There will be more than one
board, because the intention is to imple-
ment the scheme on the regional as well
as State basis. Therefore we will have
regional boards or provincial tceards.
The intention is not to have boards for
every factory or establishment. It may
be that we may have a board for one
industry or we may have a board for
one region. The board may be on the
basis of region-cum-industry.

I want to make it clear, if there is
any doubt about that, that the exem-
ption provided under sub-clause (a)
of clause 16 is in respect of a factory
belonging to the Government or a local
authority. It does not exclude fac-
tories in which Government has just
a share. Those factories will be
covered,. . .

Shri A. C. Guha: Even if they have
& dominating share?

Shri Jagjivan Ram: ...even if they
have a dominating share, by clause 17.
If they fulfll all those conditinns, they
will be trcated just like other factories
or other establishmenis and the appro-
priate Government may exempt, or
they may not be exempted, *

My hon. friend Khwaja Inalt Ullah
took great pains in pointing out what
he considered to be an inconsistency
in clauses 4 and 7—he went to the
length of calling it anti-democratic. 1
do not see anything like that in clauses
4 and 7. I am sure he will not find
anything like that which may be called
inconsistent or anti-democratic in those
clauses. What we are dolng, as
I have just pointed out, is laying down
the broad principles and the salient
features. We are empowering the Gov-
ernments to prepare the schemes, keep-
ing within the four corners of the prin-
ciples laid down here. The House is
quite within its rights to delegate so
much power and I do not think there
is anything which can be objected to.

. Therefore, I will not labomr on that
point at all. :
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He drew a very graphic picture of
the condition of the workers in this
country. I may even say that there is
no exaggeration in what he has said.
But we should not forget the fact that
what we are trying to do is to provide
something for the old age of ‘he work-
ers and for an emergency. Today the
worker's earnings are not enough to
meet those requirements. His earnings
are not enough to meet the require-
ments and the necessities ot today. 1f
we go on advancing loans out of the
accumulations of the provident fund,
what will be the ultimate result?

We should not think in a vacuum.
When we think of the Indian worker,
wea should think of him in relation to
the service conditions that he enjoys
today. There is no point in comparing
an industrial worker in a private under-
taking with a worker on the Railways.
That would only betray a collosal
ignorance of the conditions of the two.
I% a railway employee is entitled t0
take a loan from the accumulation of
his provident fund, that does not follow
that in the private sector of industry
also a worker should be entitled to do
that. In Government service an eme
ployee is entitled to so many benefits.
Will it not mean that we are not aware
of the actual conditions in our country,
if we were to compare the employees
in the private sector with the em-
ployees in the Government? There is
no doubt about the fact that the condi-
tion of the workers 1s far from satis-
factory today. It is true that they are
not in a position to meet most of their
bare necessities. If we take a portion
out of their earnings to put it by for
the rainy day, dods it mean that we
should fritter it away by advancing
loans to them, which we know many o
them will not be able to repay—not that
they have not the intention to repay,
but because they have not the capacity
to do that, because under the existing
circunstances there is no cgrtsinty as
to how long they will be in employ-
ment and how long they will contri-
bute 1o the provident fund. Taking all
these things into consideration, though
there is a case, and there is a case for
many things, for advancing loans, 1
woul | not agree today to any with-
drawals from the provident ‘und. If
after three or four years the country
makes any progress and the workers in
this country are placed in a more
secure position., we may consider whe-
ther we should advance loans or not.
One thing has appealed to me no doubt,
and that is advancing certain amounts
out of the provident fund for the pay-
ment of insurance premium, that is for
the very purpose for which this fund
is meant,” That means that they will
not be spending the money on mar-

S
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riages or death ceremonies and things
like that but they will be paying that
portion which they take as advances
or loans from the provident ftund to-
wards their insurance premium. 1
will examine that under the rules, It
may not even be loans, it may be out-
right payments towards the premium
from the accumulation of the provi-
dent fund, because it is for the same
purpose or, I would say in certain
cases, for a better purpose than the
provident fund. More than that I
will not agree to. I have considered
this. My friend Khwaja Inait Ullah
thought that it had perhaps escaped
our attention. No, I can assure him that
this point was examined and we have
reached the conclusion that in the
present stage we should not allow any
loan or advance from the provident
fund accumulation.

Khwaja Inait Ullah also agrued at
great lepgth as to why the contribution
should be only six and a quarter per
cent. and why it should not be eight
and three-fourth per vtent. Why should
it not be ten ger cent. one may very
well ask, or why not twelve per cent?
The reasons are obvious if he will him-
self think over the matter. Of course
everything which is given to the worker
is ultimately passed on to the consumer.
Nobody can deny that. In every
scheme of welfare we have to take the
capacity of the consumer as well into
our consideration. We reach certain
amount of agreement and understand-
ing in our bour Conferences and
Standing Labour Committees and we
try to honour them as far as possible
in trying to give as much as possible
to the worker. But at the same time
we have to see that we do not forget
that the workers also constitute not a
negligible portion of the consumers and
that we do not take away by one hand
what we try to give by the other. Take
the vast number of middle class people
and others who today due to the rising
cost of living and high prices are the
worst sufferers. When we consider
placing a burden on the industry it
means a burden on the consumer and
we should therefore be rather cautious.
As a Member of Parliament if one has
to look to the interests of the worker
he should try to look to the interests of
the others as well.

1 think I have tried to meet most of
the points that have been raised. I
will not take any more time.

Khwaja Imait UMah: What aboui
allowing the workers to pay halt the
share of their contribution?

Bhri Jagjivan Ram: I do not under-
stand. Today the proposal is half the
cdatribution. Tomorrow it will be that
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the workers will not pay and only the
employers will pay. Let us Lope the
day will come when workers will get all
the benefits without contributing any-
thing. But 'today, placed as we are.
it has been a principle more or less
accepted that workers and employers
should contribule in equal proportion
to the provident fund and we are pro-
ceeding on that basis. Let us wait for
brighter days when we can provide
more and more facilities to the workers
as compared to the countries which
are advanced much more.

One can say ‘give old age pensions’.
These are very nice things. I wish I
were in a position to introduce these
measures at the earliest possible op-
portunity. But I know that that will
not be possible in the near future. If
I were to extend any hope that I would
soon be coming forward before the
House for old age pensions or retire-
ment benefits I think I will not be tell-
ing the truth. But the benefit vnder
the provident fund scheme is something
for the workers whose earnings today
are not very great.

I have missed one point, a point—
though it has not been raised here—-
on which the employers of this country
are raising objections, I will say, in a
body, and that is about the inclusion-
of the dearness allowance for the pur-

oses of contribution to the provident
und. I am receiving representations
after representations from organisa-
tions of employers as well as indi-
vidual employers that dearness allow-
ance should not have been included
along with basic pay for calculating
the contribution. Their line of argu-
ment is that dearness allowance
fs just given to meet the emer-
gency which has arisen out of the
rise in the cost of living, it does not
constitute .an element in the earning
of the employee for saving something
out of it for the future and any saving
for the future should be made oul of
the basic wage. Nobody can take any
exception tu that principle, but that
envisages a stage where the basic wage
has been rationalised in a way so as te
enable the worker to meet his require-
ments and save something out of that
for the lean day. But the basic wages
in most of the industries in this coun-
try have not been rationalised, with the
result that one will be surprised to
learn that the dearness allowance in
most cases constitutes nearly 72 to 80
per cent. of the earnings of the worker
If we were to calculate the contribut-
ions on the basis of the basic wages
alone it will mean that the worker will
be saving practically nothing. There
are cases where the basic wage is Rs. 10
or 12 and the dearness allowance 1is
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Rs. 50 or 60. If we were to calculate
provident fund contribution on the
basis of Rs. 10 or 12 it will be very un-
fair to the worker and it will not serve
the purpose for which a provident fund
is meant. Therefore after examining
the matter in great detail we nave coine
to the conclusion that dearness allow-
ance should be included along with
basic wages for this purpose. Then in
that case the contributions will be
something which when
over a number of years will serve some
pur;z.ose for the worker on his retire-
men

. Sir, hon. Members of this House have
themselves appreciated the measure.
They have welcomed it; they have been
very kind to me and therefore, I need
not take any time in telling in any
great detail the advantages and utilities
of this Bill. I am sure that they will
pass the motion which I have maved.

Mr. Chairman: The question is:

“That the Bill to provide for the
institution of provident funds for
employees in factories and other
establishments, be taken into con-
sideration.”

The motion was adopted.

Clause 2.—(Definitions)

Mr. Chairman: I have received notice
of amendments which was given today.
According to the practice of this House,
these amendments can only be allowed

if the hon. Minister in charge of the.

Bill agrees to them. On clause 2 Mr.
Bhatt has given notice of amendments.
If the hon. Minister agrees to any one
of them, I will put it to the vote of the
House.

Shri Jagjivan Ram: I have recefved
these amendments just now. I was just
looking into that.

Mr. Chairman: Then there is no
amendment before the House.

The question is: .
“That clause 2 stand part of the
BilL.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill

Clause 4.—(Power to add to Schedule I)
Shri S. N. Das (Bihar): I beg to move:

In page 2, after line 41 insert:

“Provided that every such Noti-
fication shall, as soon as may be,
be-laid before Parliament,”

416 PSD:

accumulated
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I think the amendment is very simple.
This refers to power of Government
to add to the list of industries given
in the Schedule. I think that the noti-
fication should be laid before Parlia-
ment in order that Parliament may be
informed and may get an opportunity
to add industries or delete them which
may not be necessary. I think the
hon.t Minister will accept my amend-
ment,

Mr. Chairman: Amendment moved:
In page 2, after line 41, insert:

“Provided that every such Noti-
fication shall, as soon as may be,
be laid before Parliament.”

8hri A, C. Guha: Similar provision
has been made in practically all the
other Bills and I hope the hon. Minis-
ter will accept the amendment.

Shri Jagfivan Ram: I hav -
jection. I accept it with : "gliggt
change: The amendment will read:

“(2) All notifications unde:
1s)ectli‘on (lt) shall be laid ll;e;gxb';
arliament, a8 soon as
after they are issued.” roay be,

Mr. Chairman: Practical h
but only difference in lang]'xa;e? same

Shri A. C. Guha: Th i
clause to clause 4. ere is no sub

Mr. Chairman: At present the
amendment moved is, “Provided that
every such Notification shall, as soon
as may be, be laid before Parliament”,
whereas in the amendment just now
sought to be moved to the amendment
of the hon. Member, the proviso goes
away and this amendment will become
sub-clause (2) and the previous para
will become sub-clause (1)”. I take it
that the hon. Member agrees to accept

8hri S. N. Das: Yes, Sir.

Mr. Chairman: The question fs:
-Renumber clause 4 as sub-clause (1)

of that clause and add th
as sub-clause (2): e following

“(2) All notifications unde:
;g::llion (lt) shall be laid !l;e?gg;
ament, as soon as ma .
after they are issued.” v be

The motion was adopted.

Mr. Chairman: The question is:

“That clause 4, as amended,
stand part of the Bill.”

The motion was adopted.
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Clausc 4, as amended, was added to
the Bill.

Clause 5 was added to the Bill.

Clause 6,—
which may be provided for in schemes)

I beg to move: &l =-glhe Zalyd

In page 2, line 50, for “six and a
quarter per cent” substilute “eight
and one third per cent.”

B L Glie s

5byd 2l gyl 9o 82 55 W5 UyS (s
B S T I
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ot o dbp S ] &S 2
oted Jlo yet peiedd S il
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30U LS o Ay v W0 gy W0
o Uempan & (oo Glake Sl
ey 8y e Jly Ao gile g &S
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Jdy ko N - e e by
P detly LSO cnen i3 oS el
S e A S el G
A JRagoks L5Vl Ao - See
POy Lpyade Sy Jly A
J’mo!wd}-zd‘u’i‘v’f'u“
P b S oS PHugsle <) 2
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e o ol ot o e
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&G - o Wely (revolution)
T gk Gl K gy ol aly
& e &S e baly (gae D
¥ A} «& S (per cent) ekuy
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(English translation of the aboype
speech)

Khwaja Inait Ullah: I beg to move:
In page 2, line 50, for “six and a

quarter per cent” substitute . “ei
and one. third per cent.” ‘ eht
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Sir, I have already said whatever 1
had to say about this Bill and now I
would only repeat my words that I do
not agree with the hon. Minister when
he says that by increasing the rate,
the prices would igcrease and ulti-
mately the people would have to pay
those prices. Moreover, it would be
no good giving them with one hand
and taking it away from them with
the other. But what I think about
this is that those who will give it are
financially stronger while those who
will receive it are financially poor. If
these stronger people would show some
courage the life of these poor people
too would be happy. While in this
case the giver would be the whole of
India, those who would receive it would
form only a limited section of labour.
You stated that the number was a
fairly large one but In fact it is not
so0 especially when we compare it with
the population of the country as a
whole. If the prices would increase
slightly simultaneously with the im-
provements of the lot of the labour-
ers it would certainly be a welcome
affair. You too feel that their condi-
tiog should improve. But the only
difference is that while you want to re-
form their lives I want to revolutionise
them so that this work would finish as
early as possible. Sir, I want that the
rate should be 8% per cent, instead of
6} per cent. I once again request the
Government that they should re-con-
gider it. Labourers get this much in
all the places. Railway-men get this
much and so do the other labourers
who work in other Government con-
cerns. These labourers would now en-
joy Government patronage. This is
the age of controls. You increase the
prices whenever you like to increase
them; you impose excise and other
duties with the result that the prices
increase. The prices would not in-
crease significantly if the labourers
are given this small concession. 1
hope the public too would not resent
it. They do not feel any difficulty in
paying so many taxes and duties to
the Government, why should they
feel any difficulty in this case. I there-
fore earnestly request that this amend-
ment of mine may please be accepted.

Shri Jagjivan Ram: I have already
given a reply to his points and have
nothing more to say in this connection
now. I am unable to accept this
amendment.

Mr. Chairman: The question is:
In page 2, line 50, for “six and a

quarter per cent.” substitute “eight
and one third per cent.”

The motion was negatived.
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I beg to move: & =dUhe sqfyd

In page 3, line 1, for “allowance”
substitute “allowances as defined in
sub-clause (if) of clause (b) of sec-
tion 2”.

Here the wording 1s:

“shall be six and a quaretr per
cent. of the basic wages and the
dearness allowance”,

(dearness il _yaisked ¢

(define) U3 &7 o5 allowance)
sk yae (clause 2) v 35 & LS
(any dearness ee sl _usipes
wl = gyl a5 allowance)
(dear- _ywisdl ysisksS yoe t 30 J
(define) .33 4$ ness allowance)

ot P enle €l o e 2 LS
(basic wages) jagpey St &5
(dearness  _wig] _jusipded yl
N - L allowance)
ol i 8y & e Saly
i gy oby ey ol ey
(deﬁnitxfon) VL VYV R N ]

- 24 e
[Khwaja Inait Ullah: I beg to move:

In page 3, line 1, for “allowance”
substitute “allowancés as deﬂnqdn ?n

sub-clause (ii) of cl .
Honcan (ii) clause (b) of sec

Here the wording is:

\

“shall be six and a quarter per

cent. of the basic wages and the
dearness allowance”.

You have deflned the term “‘dearness
allowance” in clause 2 as ‘any dear-
ness allowance’. It should carry the
same deflnition here as well as it has
in clause 2, that is to say there would
be two things, the basic wages as well
as the dcarness allowance. So we
want that thq term ‘dearness allow-
ance’ should carry here as wgll as
anywhere the same meaning ich it
has in the definition.}
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Mr. Chairman: That goes without
saying. Dearness allowance has been
defined.

Shri Jagjivan Ram: It is in the Bill
itself.

Mr. Chairman: ‘Dearness allowance’
has been deflned in clause 2 of the
Bill. The same wording is used in
clause 6. What is the difficulty?

The wording : &) =nlhs &alyd

in sub-clause (b) of clause 2 is ‘‘any
dearness allowance”; but here, the
wording is “and the dearness allow-
ance”.

1 &S & &y callae K AeS 2 glun

2 Py Syl e K caagta
9 13 ¥y A gee ylelaidd s>
Wt = deply Ugs o5 Slo
(allowance as t 5 o WS
s S defined in clause 2)”
b Mo Ly S A le
o lon =2 46 ot
S S S - e
i e dgd S o ]
S RS -2l e
(overtime allow- _pwishl WO syl
(Bonus il iy ance)
(House _wip) (»'e allowance)
e € @l o 540 y» allowance)
- 2 ctae Kl e i -2
g e O elause. 2 o “any

dearness allowance”, but here, the
wording is “and the dearness allow-
1]

ance’’.

What we want to say is that if the
Government mean exactly what they
have put down in the deﬂpiﬁon, then
they should clarify it a bit more. 1f
they exactly mean like that, then I
think there is no harm iIn reproducing
the words ‘“‘allowances as defined in
clause 2", so that there would remain
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no ambiguily in it. Dearness allow-
ances are of several kinds. You your-
self said that there are various kinds
of allowances such as the “dearness
allowance”, the “overtime allowance”,
the “bonus allowance” and the “house
allowance.” By all these things you
mean one and the rame thing.]

Shri Jagjivan Ram: We do not mean
all these things. I am sorry you have
not understood even that much.

There is_some confusion in my hon.
friend. If you read sub-clause (b) of
clause 2, you will see that basic wage
does not include ‘any dearness allow-
ance'. Dearness allowance has been
defined within brackets:

“that is to say, all cash payments
by whatever name called paid to
an employee on account of a rise
in the cost of living"”.

That is dearness allowance, Then
there are house rent allowance, over-
time allowance, bonus, commission,
etc. The thing is here. It is not
necessary to repeat it at all.

Khwaja Inait Ullah: Under clause
6, the wording as it is, means the con-
tribution shall be paid by the em-
ployee on basic wages plus dearness
allowance. Dearness allowance means
all the dearness allowances as defined
in the definition. I only want to make
the thing clear and nothing more. 1
think the wording should be ‘dearness
allowance as defined in the definition’.

Dr. Deshmukh: It is not a question
of making clear. It is a substantive
amendment. The clause excludes it.
He does not want exclusion.

Shri Jagjivan Ram: It is
there. '

already

Mr. Chatrman; What the hon. Mem-
ber says is that the word defined in
clause 2(b) is, “any dearness allow-
ance” the wording in clause 6 is “the
dearness allowance”, The hon, Mem-
ber means to suggest that all these
things referred to in the definition
clause 2 (b) may be included in the
definition of ‘dearness allowance’. He
seems to suggest that the wording ‘the
dearness allowance’ should include
all these things. According to the
hon. Minister, all other things are not
included except dearness allowance as
defined, that is to say, all cashr pay-
ments by whatever name called paid
to an employee on account of a rise
in the cost of living.
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Shri Jagjivan Ram:
ness allowance.

Khwaja Inait Ullah: “Any dearness
allowance” is defined. It includes not
only that, but house rent allowance,
overtime allowance, bonus, commis-
sion or any other similar allowance.

Shri Jagjivan Ram: No, Sir. If you
read sub-clause (b) of clause 2, you
will see, it says:

“‘basic wages’ means all remu-
neration which is earned by an
employee while on duty or on leave
with wages in accordance with
the terms of the contract of em-
ployment and which is paid or
payable in cash to him, but does
not include.”

It does not Include the cash value
of any food concession. It does not
include any dearness allowance which
has been deflned within brackets. It
does not include house rent allow-
ances, overtime allowances, bonus,
commission etc. These are other items
separate from dearness allowance,

Khwaja Inait Ullah: That is the de-
finition of basic wages. But, in this
clause, you have included basic wages
and also dearness allowance and cash
value of any food concession, as ex-
planation. This clause means that the
provident fund will be contributed by
the employee on basic wages plus
dearness allowance plus cash value of
food concessions. Is it not so? This
clause means that. All these things
are. included. If it is so, then, the
definition of dearness allowance must
be made clear.

Shri A. C. Guha: When a term has
been defined already, any repetition of
that term need not be defined every
time. The term has already been de-
fined in clause 2. Whenever it occurs,
it means as deflned.

Ehwaja Inait Ullah: Then let it be
“any dearness allowance”. There, the
wording  is “any dearness allowance”;
here the wording is “the dearness
allowance”.

Mr. Chairman: The difficulty seems
to be that ‘dearness allowance' has not
been defined. On the contrary, this is
part of the deflnition of ‘basic wages'.
When you consider ‘basic wages’ and
its connotation, it means that basic
wages include what is contained in
sub-clause (b) except what is contain-
ed in sub-paras (i) and (ii).

Khwaja Inait Ullah: Yes.
Mr. Chairman: Therefore the words

That is dear-

‘dearness allowance' are quite clear.:

There is no contusion.

Shri Jagjivan Ram: There is no con-
fusion. There is no necessity for the
amendment.
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Khwaja Inalt Ullah: If it is clear,
that is all right. I only wanted to
make the position clear. I do not press

this amendment.

Mr. Chairman: Does the hon. Mem-
ber propose to move the other amend-

ments.
Shri A. C. Guha: That is only conse-
quential to the first amendment.

Mr. Chairman: Then, they need not
be moved.

1 beg to move: &&J] =glhs &l

In page 3. lines 3 and 4, omit “if
the sc%e%ne makes provision therefor,”

e oy pe ol DWW e &
- ghd B st g0 llan )
Ll oyl er & pa S gl
ikl S S b B e KON
- y» (provision) iy e
(scheme) (el -4» & U
Uy (provigion) wiwly ¥ e
2W (law) ¥ S o - Epp (oo
Sl g O V8 ol Wl &S ye»
U; (provision) ily (elae
b pikel &5« oS ey per - Egp
- ¥ i
vrggl}{’eés i:)rso%i:itgrt;e d ;ggreggg”‘{ SChel‘nl::
Scheme shpuld make provision for

that. When you are making a law,
why should it be said so?

[Khwaja Inait Ullah: I beg to move:
In page 3, lines 3 and 4, omit i'f
the Scheme makes provision therefor,

We do not understand the meaning
of the words that.have been put down
there. If we say a particular thing and
then at the same time say that there
should be a provision in the scheme to
that effect, it seems silly. I ask why
should not it be there. You will have
to keep the provision in the scheme,
When you are making a law of a cer-
tain pattern, you will have to keep a
provision of that nature in it. Then,
why to make it conditional and ralse
the question that if such and such pro-
vision exists in the scheme and all

hy is it so stated “if t.h,e Scheme
m:‘l':els’ ;rovislon thereffor”? The
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[Khwaja Inait Ullah]
Scheme should make provision for

that. When you are making a law,
why should it be said so.]

Shri Jagjivan Ram: I am not
going to accept the amendment.

Mr. Chairman: The question is:

In page 3, lines 3 and 4, omit “if the
Scheme makes provision therefor,”

The motion was negatived.

I beg to move: k] elhs &alyd
In page 3 line 5, for “dearness al-

lowance” substitute any dearness
allowance”.

7 2 I b By e gl S0l
SR K S By dd e
[Khwaja Inait Ullah: I beg to move:

In page 3, line 5, for ‘‘dearness al-
lowance” substitute “any dearness,
allowance”. -

The same dispute which I mentioned
earlier arises here as well.]

st wrofeR T ;. WS ®WAST
7€ d 1 ug facge T &1

[Shri Jagjivan Ram: There is no
dispute. This is as clear as anything.]

Mr. Chairman: There is no dispute
about that. The hon. Member has
accepted it and it has already been
disposed of.

Khwaja Inait Ullah: Then I do not
press it.

o wEE: & ag W won
argan ¢ e mwdla Wil & wgr fe
AT TOT F A F FF O 9%
frac Al FT AR §1 W omq ¥ I
o v g 5 femafadegw ww
W@ & I 7 gl w Ay e
aifgd fF ag w9t dEww Y@ AR,
wre g0 W Ay yaw @
g ATy &R Ad A @, Ay wgr-
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(English translation of the above
8peech)

Shri Bhatt: The hon. Minister has
said that he was unable to consider
my amendments as he received them
just today. Sir, I submit that the
Members should be given ample time
to introduce their amendments, es-
pecially in view of the present speed
of work. Ordinarily we would not
have sit today because of the Maha-
Shivaratri festival and also it being a
Saturday. Not only that but another
Bill also was under consideration. I,
therefore, thought that I had ample
time to submit my amendment so that
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it could come up before the House on
Monday. Sir, my submission is that
the hor. Minister may show his large-
heartedness on this particular oc-
casion as he has shown on several
other occasions. Even now I would
like to request him to allow me to in-
troduce my amendments as I suppose,
he would have seen them by now. I
say so especially because our proce-
dure has been changing periodically.

. Mr. Chairman: As regards the ques-
tion of large-heartedness the hon.
Minister alone can give a suitable
reply. But so far as the rule of the
House is concerned it lays down in
clear terms that if an amendment is
received on that very day it cannot
be moved unless the hon. Minister in
charge of the Bill allows it to be mov-
ed. There is no room for laxity on
that score. But if the hon. Minister
shows his large-heartedness, I have no
objection whatsoever.

Shri Jagjivan Ram: I have not seen
it so far. I would give my impressions
after 1 see it.

Mr. Chairman: The question is:

“Trat clause 6 stand part of the
Bill.”

* The motion was adopted.
Clause 6 was added to the Bill
Clause 7.—(Modification of Scheme)

Mr. Chairman: To clause 7 there Is
an amendment of Shri Gokulbhai Bhatt
similar to the amendment to clause 4.
I would like to know if the hon. Minis-
ter wants to accept it.

Shri Jagjivan Ram: Yes.

Shri A. C. Guha: It is not clear if
the hon. Minister is agreeable to accept
an amendment to clause 7, the amend-
ment being in the same form in which
he has accepted an amendment 1o

clause 4.

Shri Jagjivan Ram: Yes, I am agree-
able.

‘Amendmens made :

Renumber clause 7 as sub-clause (1)
of that clause and add the following
as sub-clause (2):

“(2) All notifications under sub-
section (1) shall be laid before
Parliament, as soon as may be.
after they are issued”.

~=fShri Bhatt)
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Clause 7, as amended, was added to
the Bill.

Clauses 8 and 9 were added to the Bill.

Clause 10.—(Protection against attach-
ment).

Shri A. C. Guha: I had given notice
of an amendment to clause 10, but as
the hon. Minister has given us an as-
surance that he is not going to allow
withdrawals‘from the provident fund,
I do not like to move my amendment.
My object is not to allow money to be
withdrawn before any emergency
comes, for it is to meet such emergen-
cies that the fund is really meant.

Mr. Chairman: The question is:

“That clause 10 stand part of the
Bill”.

The motion was adopted.
Clause 10 was added to the BIl.
Clauses 11 to 13 were added to the Bill.

Clause 14.—(Penalties)

Shri A. C. Guha: Sir, I have an
amendment to clause 13 which I think
the hon. Minister is agreeable to
accept.

Mr. Chairman: But clause 13 has al-
ready been passed by the House. We
are now on clause 14 of the Bill,

Shri A. C. Guba: I beg to move:
In page 4,—

(1) in lines 37 and 38, omit “with
imprisonment for a term which may
extend to six mornths, or”; and

(i) in line 38, omit “or with both”.
In clause 14 it has been stated:

“(l1) Whoever, for the purpose
of avoiding any payment to be
made by himself under this Act
or under any Scheme or of enabl-
ing any other person to avoid
such payment, knowingly makes
or causes to be made any false
statement or false representation
shall be punishable with imprison.
ment for a term which may ex-
tend to six months, or with fine
which may extend to one thou-

- sand rupees, or with both.

(2) A Scheme framed under
this Act may provide that any per-
son who contravenes, or makes
default in complying with, any of
the provisions thereof shall be
punishable with imprisonment for
a term which may extend to six
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[shri A, C. Guha]

months, or with fine which may
extend to one thousand rupees,
or with both”.

want these provisions to benefit
the workers and for that purpose I am
gr‘;epared to extend them as far as may
possible. But all the same, the
employer should not be sent to a
prison for certain offences which are
more or less of the nature of civil
offences. For a financial default one
should not be sent 1u prison and that
is what will happeu unless we amend
this clause as suggested in my amend-
ment. If°you are to allow private
enterprise you snould not make con-
ditions such a> would scare away the
people from such enterprises. If the
House decides so, it may abolish
private enterprise and I for one would
have 10 objection, I would rather be
glad about it. Bt as long as you_have

provision in the land for private
enterprise, the conditions governing
them should be such that private

parties may be inclined to come for-
ward and invest money in them; and
the provision of imprisonment is not
likely to do that, mean imprison-
ment for offences of a minor nature.
If it is a matter of black-marketing or
some social or moral offence, I would
certainly ask the Government to put
in provisions for imprisonment of the
offenders, and even long terms of im-
prisonment. But for minor offences I
do not think the provision for imprison-
ment should be there, and hence my
amendment.

Mr. Chairman: Amendment moved: '
In page 4—

(i) in lines 37 and 38, omit “with
imprisonment for a term which may
extend to six months, or”; and

(ii) in line 38, omit “or with both”.

Shri Jagjivan Ram: Sir, we have to
deal with lall types of employers.
There are good employers and there
are some recalcitrant employers also.
It is not the intention to send the
oftenders in every case to a prison. It
has been our experience that the very
existence .of these penalties produce a
very salutary effect on the recalcitrant
employers. We have had similar pro-
visions in various labour legislations
and this has been our experience. I
feel this is a very salutary provision
and tI am unable to accept the amend-
ment.

Shri A. C. Guha: If the hon. Minister
is not prepared to accept it, I' would
Uke to withdraw my amendment.

The amendment was, by leave,
withdrawn,
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-
Shri Jagjlivan Ram: There is another
amendment of Shri Guha which I
would like to accept.

Shri A. C. Guha: I beg to move:

.In page 4, line 47, after “by” insert
“the appropriate Government er”.

Shri Jagjivan Ram: I would, how-
ever, like this amendment to be modi-
fied slightly. We need only say—

for “Central Government” substitute
“appropriate Government”.

Shri A. C. Guha: I am agreeable to
this change.

Mr. Chairman: Then I shall put it in
that form. The question is:

In page 4, line 47, for “Central Gov-
ernment” substitute ‘“appropriate Gov-
ernment”.

The motion was adopted.

Mr. Chairman: The question is:

“That clause 14, as amended,
stand part of the Bill".

The motion was adopied.

Clause 14, as amended, was &dded
to the Bill.

Clause 15 was added to the Bill.
12 Noown

Clause 16.—(Act not to apply to
factories Dbelonging to Government
etc.)

Khwaja Inait Ullah: Sir, I am aware
that my amendment to this clause has
been fully discussed and the hon.
Minister has also replied, though I am
not satisfled with his reply. I wish
that the clause .is omitted. It will be
a black spot.on our Government that
they should distinguish between pri-
vate and Government factories. If
Government desires to exempt the
latter there are ways and means. It
can be done under clause 17. I do not
understand why ‘Government insists
on exempting Government factories as
also infant factories.

Mr. Chairman: There is no proper
amendment before the House. The
Member's amendment negatives the
whole clause and therefore is not an
amendment at all.

What about the amendment of Mr.
Gokulbhai Bhatt?

Shri Jagjivan Ram: I do not accept
it, Sir,
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[Shri Bhatt: Mr. Chairman, what I
was going to suggest in this amend-
ment was that if a factory does not
actually siart working and remains
idle and three years’ time is passed
in this manner, in that case it should
be explicitly put down there that the
Provident Fund Scheme would be in-
troduced in it only if it starts work-
ing regularly for a period of say three
or five years. Justice and fairplay
demand such a provision and I hope
the hon. Minister would consider the
desirability of keeping it there.]

Shri A. C. Guha: It is clear in the
definition. A factory has bcen defined
as “where a manufacturing process is
being carried on or is ordinarily so
carried on”. A company may have
been started but the factory may not
be started and that will not come under
this.

Shri Jagjivan Ram: Tuat point s
covered.

Mr. Chairman: The question is:

. “That clause 16 stand part of
the Bill”.

The motion was adopted.
Clause 16 was added to the Bill.
"Clause 17.—(Power to exempt)

Shri A. C. Guha: The hon. Minister
has made the point clear that the
companies in which Government have
shares will be considered as private
companies. If that is so I do not pro-
pose to move my second amendment

416 PSD.

23 FEBRUARY 1952

- A

Funds Bil 1308

to this clause. However, [ would like
ttl) move my first amendment to this
clause.

I beg to move:

In page 5, line 24, after “appro-
priate Government” insert “with the
approval of the Central Government”.

I have noted the conditions men-
tioned there but I do not like the
power of exemption being granted to
State Governments. They might inter-
pret these provisions in their. own way
and I am not quite sure how they
will interpret them. The sanction of
the Central Government should be
necessary before any category of fac-
tories is exempted from the operation
of the Act. If you really want to give
any beneflt to the labourers the power
of exemption should not be delegated
to any other authority and I hope the
Minister will not object to the amend-
ment. It is only formal, namely re-
quiring the approval of the Central
Government.

Shri Jagjivan Ram: I cannot accept
the amendment. To provide here that
the State Government will do such
and such a thing with the approval of
the Central Government will mean
that we show a lack of confidence in
the State Government. When we have
laid down all the conditions after ful-
filment of which exemptions can be
given there is no meaning in providing
“with the approval of the Central Gov-

ernment”. I do not think it will be
doing justice to the State Govern-
ments.

Mr. Chairman: The quesﬂon‘ is:

In page 5, line 24, after “appropriate
Government” insert “with the upproval
of the Central Government”.

The motion was negatived.

&) =aghs a3lyd T beg to move:

In page 6. line 10, after ‘pension
bemefits” add “but such notification
shall in no case force any old em-
ployee, who wishes to enjoy the old
age pension benefits, to join the Pro-
vident Funds Scheme”.

2 pirryd g ool eyt &
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w9 4 Wl & e Sy
&igx | yha u.’ A t(‘) ‘pl'OViBO)
(majority) Sywse a ST Sy

O b Slpse M Wl



1905 Empioyeea i’rovident
[ & cwlic s ]
(old age) @+l &yl & (Minority)
“dbly U ar da i € gady
» dt =g & o linly y4e
Lo o o Sy A
ot dy b gy eyt Peero
hood e ff Mo gl S
S Smen oK1 D (Wl v K
e Bl S Gt 5 ol
M- a W adedige] Uyl 4
e pp S ke Sy
i N eddyly der S
&p g ¥ & S (Join)
e 2o WS & pame 55 Lypeo]
Ui S il S e e
Uey ie i @ - plald
We 58U & ok o ) gl
ur Fy il B e - a
- 2o 6y e BN iyl S
o 8 pp Uy pue B
= da 03 b it

[Khwaja Inait Ullah: I beg to move:

In page 6, line 10, after ‘‘pension
benefits” add “but such notification
shall in ng case force any old employee,
who wishes to enjoy the old age pen-
sion benefits, to join the Provident
Funds Scheme”.

This is a simple amendmeut which
lays down that because of the proviso
that has.been kept in it, the question
of old age pension should not be decid-
ed on the grounds of majority or min-
ority votes. 1 want that the old and
the aged employees who are going to
complete twenty or tquty-ﬁve_ years
of service and are nearing their pen-
sionable age, should not be co_mpelled
to fall in line with the rest i.e. the
majority. This is why I have put forth
my amendment secking that even if the
majority of the employees vote for
Provident Fund and not for pensions,
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the old and the aged employees should
not be compeiled to leave their pen-
slon benefits and join the Provident
Funds*Scheme. Those who would opt
for the pension benefits should
allowed to have those benefits. The
fresh recruits should, no doubt, join
tha Pravidant Tinde Srhame Hanra
my submission is that this should be
added to the proviso.]

Shri Jagjivan Ram: I have sympathy
with the amendment. I would like to
move an alternative draft for the same
purpose, which I will just “give.

Khwaja Inait Ullah: I have no ob-
jection to it, Sir. .

Shrl Khandubhai Desai (Bombay):
Sir, I would like to say a word,
would like to understand the implica-
tions of this clause. While the pre-
sent scheme which will come into
operation within a couple of morths
will, as it has been envisaged, berefit
the new employees, what about the old
employees? There are quite a large
number of factories where thecre is the
pension scheme and the old eraployees
who have been working there for the
last so many years are entitled to thal
pension benefit will, I am afraid, us a
result of the present scheme be depriv-
ed of that. Then there is one otner
factor. As far as the old emvloyees
are concerned this scheme does nol
give them any advantage. Again, for
aught I know there are quite a large
number of factories where the worsgers
are entitled to gratuity. These per-
sons too may be included here so {aat
all the old employees enjoying (Le
benefit of. pension or gratuily may also -
be exempted from the provident funds
scheme if they are more favourably
placed under their present conditiong
than they will be under the provisiuns
of this Bill.

Dr. Deshmukh: Sir, if as Las becen
s.ated by my hon. friend, Mr. Khandu-
bhai Desai, ihere are factories where
the pension or gratuity of the emn-
ployees may be more. favourable to
them than the provident fund scheme
then why should it not be possible to
continue the old schemes under which
the employees are now working plus
the provision of the provident fund
scheme rather than say that this will
not apply to wherever there is in
existence a scheme of gratuity or pen-
sion? I would much rather word the
amendment in such a way that the
provident fund scheme may be avail-
able to the einployee concerned in addi-
tion to whatever privileges he might
have under the old schemes. Do not

_make it absolutely compulsory, but it
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should be made allowable to have both
if the employers agree or the employees
make the choice. The matter may be
considered a little more carefully from
that point of view than has been done
so far. I would at any rate suggest
that it should not be one or the other—
it should be possible, if the employer
is prepared to accept it, to hiave the
provident fund in addition to» any
gratuity or pension that may exist at
present. I may say that pensions are
not always of the same Aegrece and 1
many cases they are absoluizly negli-
gible. I have found peoplz retiring
at the age of 55 or 60 getting a pen-
sion of "rupees seven or
rupees flve. Under these cir-
cumstances, if 1t is possible
for the employee .to enjoy the benefit
of the provident fund in addition to
whatever other facilities he has that
should be allowable. We sheuild not
put a prohibition on his h. ing the
provident fund benefi{ in ad-iition to
;vhatever other privileges hv: alreazy
as.

Shri Jagjivan Ram: It will be diffi-
cult to continue both the benefits in
the same establishment. Well, if such
a thing is done voluntarily there will
be no objection to it and we cannot
say Government will come down upon
the employer and say, “Why did you
give this benefit also?” We will be
glad if the employers give the addi-
tional beneflt but we cannot force
them to do it. Here we are giving
the option to the workers: if they feel
that the pension scheme is more
favourable than the provident fund
scheme they may continue under the
pension scheme. There is one diffl-
culty which I realise. There may be
a small number of very old employees
who are on the pension scheme - so
that while the majority of the workers
may decide to join the provident fund
scheme therc may be ten or fifteen of
these old employees who have worked
for ten or fifteen years entitled to pen-
sion who may not join the provident
fund scheme as their contribution
would be negligible by the time they

‘ retire. In order to safeguard such
employees I am inclined to accept, as
I have already stated, an amendment
.more or less on the lines of what my
friend, Khwaja Inait Ullah has sug-
gested. The wording will be like this:

“Provided further that no noti-
fication issued under sub-clause
(b) shall apply to any person who
has been employed in the factory
for not less than ten years, if he
desireés to be entitled to such old
age benefits”.

Shri Khandubhai Desai: I would like
to word it “pension or gratuity or
both”.
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Shri Jagjivan Ram: Then we will
say, ‘entitled to old age pension or
gratuity”.

Shri Khandubhai Desal: And, “or
both”.

b §hrl Jagjivan Ram: How can that
e’

Shri - Khandubhai Desai: There are
some factories where there are both
pension and gratuity benefits.

The Minister of State for Traasport
and Raillways (Shri Santhanam): We
may say “entitled {o benefits of the
nature of pensioh or gratulty or both”.

Mr. Chairman: I think we will now
take up the other clauses so that the
hon. Minister may give an agreed
amendment to this clause later.

Shri Jagjivan Ram: Yes, Sir.
Clauses 18 to 20m‘ﬁere added to the

Schedule I

Shri A. C. Guha: In view of the ex-
flanation given by the hon. Minister
n his speech I do not like to move my
amendments. :

) BgUs &alyd I have
amendments in my name, Sir.
first amendment reads as follows:

two

The

In page 6, line 36, after “Paper” add
“and Cardboard”.

(Paper) s & (o Laly (yae
Ly (cardboard) Sy 3y aay &
oS hyoal o8 pRud] |l - Doy Lo
b i e gt - 2 WL ey
P b gl yab JW By 3K
ot Sl -2 IS R e
ot o e Byt 5K S e Lialy.
- o o by

[Khwaja Inait Ullah: 1 have two
amendments in my name, Sir. The
first amendment reads as follows:

In page 6, line 36, after “Paper” add
“and Cardboard”.

I want that the word “cardboard”
should be inserted after the word
“paper”. I do not know why this
industry has not been taken in (its
entirety. A number of paper mills
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[Khwaja Inait Ullah]

manufacture cardboard, and various
units combined together constitute a
peper mill, Hence, I want that the
X?lrd ‘cardboard’ should be inserted in

ot wgwf qmf: ;@ FE A
fré

[Shri Khandubhai Desal: All this
is covered by the word ‘paper’]

by S TN Y
g S e 2 e
-GS

(Khwaja Inait Ullah: If all this is
covered by the word ‘paper’ then I
do not move it.]

Mr. an: I take it that the
hon. Member does not move his
amendment?

&l el q.I,:.wNo, Sir. But I
will move my other amendment.

I beg to move:

In page 6, line 37, after “silk” insert
llwool'l.

S -2k ol

sdd am S - Syl o
Uedd U K gy ol ke ey
€ i v - owr K
Sl KDy < € K -2l dps
sa s L g onSny-t
& b gt o R g e
S W S S e U o
-t WIS S e Uiyl S
dy % wys)’é“""ﬁd‘*d*"w'
ey 9y 25 (5 € Uyl - ee
S Ui & e Sl - par e
Ualy yae - 210> 3 e

e e o ew Jy » S o
- da e
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|Khwaja Inait Ullah: No, Sir. But
I will move my other amendment.

I beg to move:

In page 6, line 37, after “silk” insert
“wool”.

This too is of the samc nature.
While cotton, jute and silk have been
mentioned in it, the hon. Minister
seems to have forgotten wool. [ do
not know why wool has been left out
when cloths of all kinds, of cotton,
jute and silk have becn included in
it. There are a number of factories
which produce cloth of mixed stuffs of
cotton and wool or of silk and wool.
A number of workers work in these
factories. "That is why I have inserted
the word ‘wool’ in it. I want that the
;zcird ‘wool’ may also he included in

Shri Jagjivan Ram: I am inclined to
accept it, but it will have to be chang-
ed. It will not come afier silk, but
anywhere before silk.

Khwaja Imait Ullah: I do not mind
where it is put. I only want to include
‘wool’.

Mr. ‘Chairman: The question is:

In page 6, line 37, after “cotton”
insert “or wool”.

The motion was adopted.

Shri Iyyunni
1 beg to move:

In page 6, after line 38, add ‘“Motor
Rubber tyres”.

(Travancore-Cochin):

One of the ‘main reasons for includ-
ing items such as cement, cigarette etc.
under this schedule is that the fac-
tories manufacturing these articles are
in a position to pay an anna in the
rupee. In the case of factories that
are manufacturing motor tyres, the
price of raw rubber here is only
Rs. 128} whereas the world market rate
is more than Rs. 200, So, these fac-
tories are in a position te manutacture
articles at a much cheaper rate than
the articles that are produced else-
where. Not only that, here the articles
that are manufactured are not con-
trolled. No price. is fixed for the
articles manufactured here. with the
result tha: some of the big factories
like FIRESTONE and DUNLOFP are
making a lot of money. They can very
well afford to pay an anna in the rupee
and should be included in this Schedule. .
I beg to suggest therefore that ther
would not bLe any difficulty felt in
regard to these factories if they are
brought under this Schedule. I do not
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think the hon. Minister will entertain
any doubt as to whether they will be
in' a position to pay this amoun! or
not on behalf of the employees.

Shri Jagjivan Ram: I am not pre-
pared to accept it.

Mr. Chairman: ‘The question is:

In page 6, after line 38, add “Motor
Rubber tyres”.

The motion was negatived.

Dr. V. Subramaniam (Madras): I
beg to move:

In page 6, after line 38, insert:

“Cigar and Churuthu, Beedies,
Saw Mills, Paints and Varnishes.
Match factories”.

When cigarettes have been includ-
ed I want to add all tobacco substances
as thHey are injurious to health, In
beedi factories, small boys and girls
are working and they are' sent out
without any remuneration when they
are not wanted. In these days of trade
unions and other workers’ unions, if
thert is a strike these poor people are
dismissed without any payment. In
saw mills and factories manufacturing
paints and varnishes, several acci-
dents have taken place and the com-
sensation paild is very poor. So, if
there is provident fund, the family
will benefit by the accruing amount.
I would like the hon. Minister to con-
gider this matter. -

Shri Jagfivan Ram: I am not willing
to accept the amendment,

Mr. Chairman: The question is:
In page 6, after line 38, insert:

“Cigar and Churuthu, Beedies,
Saw Mills, Paints and varnishes.
Match factories”.

The motion was negatived.

Dr. Deshmukh: I wish to say a few
words on this Schedule. I am glad
that wool has been included. In fact,
it was one of the points that I was
going to make. My second point is
that there is no real deflnition of what
is likely to come under electrical,
mechanical or general engineering pro-
ducts. For instance, will a small fac-
tory which produces only nails or some
other such product be included? The
wording here is a little too vague. It
is possible thai the hon. Ministcr has
a very deflnite number of industries
in view, but there is no clarity and it
would be very difficult to interpret the
Schedule. Of course, there is no ambi-
guity so far as the remaining factories
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are concerned, but so far as this parti-
cular class is concerned almost any
industrial undertaking which produces
anything which can be described as a
mechanical product will be brought in
and I am sure this is not the intention
of ‘the hon. Minister. Therefore, I
would like to know whether there is
any definition of this and further what
are the items that would be included.
Is there any possibility of misinter-
preting the Schedule and bringing with-
in its purview factories which are not
intended by the Act to be included?

Shri Jagjivan Ram: There is no
definition of these things given in the
Bill, but these are well known terms in
industrial circles and this will be
determined in consultation with the
Ministry of Industries and there should
not be any difficulty on that score.

Mr, Chairman: The question is:

“That Schedule I, as amended,
stand part of the Bill”.

The motion was adopted.

Schedule I, as amended, was added
to the Bill.

" Schedule I

&) eahe &2y I beg to move:
In page 8, after line 9, add:

“18. The manners in which a
member of Provident Fund Scheme
can take loan out of his provident
fund and can pay it back by in-
stalments.

19. The manners in which a
member of Provident Fund can
pay the premium of his life insur-
fam:g from a part of his provident
und”.

$ e S 3N cddyly &
S 2ol N oo )
8 &8 K o e b
WS » W Cigo g3 5yl0 - ea
$ ebe il oyl e tuly
et S g W sy
seel S 2t My ST 58 o
b S M o 250 5099 pbe
- Ut R ew

Mr. Chairman: He has already giver
the arguments in extenso,
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Waly g @ & el alys
oS b e o M Ny WS e
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<4 & (insurance premium)
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(English translation of the above
speech)

Khwaja Inait Ullah: I beg to move:
In page 8, after line 9, add:

“18. The manners in which a
member of Provident Fund Scheme
can take loan out of his provident
fund and can pay it back by in-
stalments.

19. The manners in which a
member of Provident Fund can pay
the premium of his life insurance
from a part of his provident fund”.

This is the question of giving loans
o the members of the Provident
Fund Scheme, and I have already said
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a lot on this subjéct. Now I only sub-
mit this much and want to draw the
attention of the hon. Minister to it
that the poor labourers in their hope
of a future heaven should be redeemed
from the present hell.

Mr. Chairman: He has already given
the arguments in extenso.

Khwaja Inait Ullah: I want that he
should again think over it. They
should be allowed to take loans from

their fund after say flve years or on

maturity. May they not be allowed
to take it in full, let them be allowed
to take it only to the extent of a por-
tion of that fund. ‘

At the same time I would like to say
a word or two about insurance pre-
miums as well. I am happy over it
because the hon. Minister has agreed.
to it. This much he has accepted. But
I may draw his attention to this point
that if they would not be allowed to
take loan in full as against their life
insurance policies, let them have a right
to take loans equal to one-fourth or
one-eighth of their deposits after say
five or ten years.

Shri Jagjivan Ram: If the hon.
Member put the two parts of the
amendment separately, it would be
better. The first part I am not going
to accept. It relates to loan. As re-
gards the second part, which relates
to life insurance premia, I have got
some modified draft here.

I beg to move:
In page 8, after line 7, add:

“16A. The conditions under
which a member may be permitted
to pay premia on life insurance
from the fund”.

Khwaja Inait Ullah: In view of the
amendment just moved by the hon.
Minitster. I do not press my amend-.
ment.

Mr. Chairman: The question is:

In page 8, after line 7 add:

“16A. The conditions under
which a member may be permitted
to pay premia on life insurance
from the fund”.

The motion was adopted.
3Wre Sl 0 ) enlle kadys
SuSHe oS Y eyl e
8 o S o Wy W
T R N PPt
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[Khwaja Inait Ullah: I congratulate
the hon. Minister for having accepted
this suggestion of mine. If you won't
give them loans, they can have them
against their life insurance policies,
through the Insurance Companies.]

Mr. Chairman: I would like to bring
to the notice of the hon. Minister that
there is an amendment by Mr. Bhatt.
I think ‘section 6’—in page 8, line 2—
is a misprint.

Shri Jaxj@van Ram: I accept it.
Shri Bhatt: I beg to move:

In page 8, line 2, for “section 6" sub-
stitute “section 14",

Mr. Chairman: The question is:

In page 8, line 2, for “section 6” sub-
stitute ‘“section 14”.

The motion was adopted.
Mr. Chairman: The question is:

“That Schedule II, as amended,
stand part of the Bill”.

The motion was adopted.

Schedule II, as amended, was added
to the Bill

Clause 17.—(Power to exempt)
Amendment made:

In page 6, for lines 1 to 10 substi-
tute:

“(b) any class of persons em-
ployed in any factory, if the Cen-
tral Government is of opinion
that such class of persons is en-
titled to benefits in the nature of
old age pension or gratuity or
both, benefits which are on the
whole not less favourable to such
persons than the benefits pro-
vided under this Act or under.
any Scheme in relation to per-
sons employed in any factory of
a similar character:

Provided that nv notification
under clause (b) shall be issued
unless the Central Government is
satished that the majority of
persons so employed desire to
continue to be entitled to such
benefits:

Provided further that it shall
be a condition of every such noti-
fication that it shall not apply to
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any person who has been employ-
ed in the factory for not less than
ten years and who by a declara-
tion in writing opts for the bene-
fits to which he was entitled be-
fore the date of the notification.”
—1{Shri Jagjiwan Ram]

Khwaja Imait Ullah: In view of the
hon. Minister’'s amendment I do not
press my amendment,

Mr. Chairman: The question is:

“That clause 17, as amended,
stand part of the Bill"”.

The motion was adopted.

Clause 17, as amended, was added to
: the Bill.

Clause 1.—(Short Title, extent and
application)

Shri Bhatt rose—

Mr. Chairman: Let me first know
the reaction of" the hon. Minister with
regafd to the hon. Member's amend-
ment.

Shri Jagjivan Ram: I am not willing
to accept it.

off wgz: dvw Bt domA
A off v w e g, e e
fafreex @ga ¥ ag stivarEw avg
fs ag wrm 9wl 9T A
wraT v gt fre AY g
g1 @ A T g oY e @
fawny fewrar s @t w=wT W )

[Shri Bhatt: I am not moving any
amendment to it but I would only
like to have an assurance that this
law would not be applied to those fac-
tories where there are less than
twenty persons in employment. It
would be good if an assurance is
given by the Government on that
point.]

off wwraitea oW qg @Y frearg
feort sqw arr f aft €
[Shri Jagjivan Ram: It is not even
worth giving assurance.]
Mr. Chairman: The question is:
i‘i'll‘.t'\at clause 1 stand part of the

The motion was adopted.
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Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

$hri Jagjivan Ram: I beg to move:

“That the Bill, as amended, be
passed”.

Mr. Chairman: Motion moved:

“That the Bill, as amended, be
passed”.
st wez : gAfa A, R A
o sy ad Afe § o daree
AL W IR €, AT IT H TR
< & ar s gd adt
[Shri Bhat¢: Mr. Chairman, I do
not think there would be any harm
if the hon. Minister accepts my amend-

ment to clause 2 even at the third
reading stage.]

Mr. Chairman: The amendments are
all over.

W wez: @anfa off, AW
qrArg JAr ot frady Qferd awg
A« qurEw qqT FT o« ar
FoBT & | A AL EMEAT T FF A
faare *C gFa § AR I a@
9F A AT FT T '

{Shri Bhatt: Mr. Chairman, if the
hon. Minister accepts any of the
amendments even at the third reading
otage it would be good. He may con-

sider my amendments even at this
juncture and if suitable, may accept

_them.]

sft ofres T wE IR R
qzz ¥ @Al F1 T FT AT
frsr o & g g sT & @
wivdzg W@ @ 7 qR W
qaTw At & |

{Shri Jagjivan Ram: Sir, I just have
bhad the opportunity to go through the
amenaments of Shri Bhatt and I think
1 have no objection in accepling two
of his amendments.] .
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Amendments made:

(i) In page 1, line 19, for “remu-

neration which is” subsiitute ‘“emolu-
ments which are”.

(ii) In page 1, line 21, for “which is”

‘ubstitute “which are”.

—[Shri Bhatt}

st q®o QAo IW : Tg wfwa)
& Fearr & fod st g7 AT FEF T
FRAMQPE AFITETH AR
qT & FgaT AgAT g f5 Amem @
% 3UW ¥ frey ov @i 7 @R
T ¥ wfawt A wert F R
g ¥ w7 9w R W@ ek g
gt w1 fawa & | Sfew @ & am
W 3 F AW a8 Fen 9w § fF
g § Fr@ 0¥ T & o A oam
Fomd s sy v d ar
I & FW A I AE 74T & | 79-
fod ¥ wwg o ® ag Fg A
gwmar g f5 o WY #ra sfawt o
worg & fod a9d 9 & 97 Y w1
F oW A aI @ 31 wfearsar dar
Y a7t g, fadw FT (Siafeat &Y avw
g, A g N I9 9T e
1 & gwar ¢ fr g ¥ ane
W& ok s g fsFe five oft o
A aft 7% T g A afaw)
ot ¥ ol I fl & @ awwar
g 97 ¥F s & s oad fean
Tt & 1 ST wE WYY 9T aqeTaT T
gfw o ramt & @q 9 %9 FE 9>
g g 9 & fod M 3T FrpA 4R
g BT FTAL Y ST AR F A AE
¥ wfeameat arft &1 T ag ¥ A
wEEE & wH FE a> 79T
I &Y wert F fod ot aga ¥ FEA
qre fed 8 & dfew S & ot wifaem
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( provisions ) & v ® fox
waeqy ff A A af ¢ iR
T AE X Ay Al ¥ Oy e
9 T 5 ST AT T AT
T W TR ¥ Ay oaw e e
1 70 wwe ® oy | e ww
F & fer omr ¢ feowgy W
¥ ® d@gm ( schedule) #
[ wrr | few F awwer §
A 9 SR F AT S
TR AN aga @ v an,
o & agr & v W o Y apw
a1 @il e e o
W @ I« T ¢ fer oW
FA & AR IW FA R ST W )
Wl ag o faw §, v agw
woor faw @, 9w ¥ AU W wa
wE R A ¢ gw AR
¥ AT 7ol ¥ Ay v fe et
TF % I § aex A wWET §
o af W s qgw §%
W W Een W)

(English translation of the above
speech) '

Shri 8. N. Das (Bihar): While speak-
ing on the new Bill which is being
passed for the welfare of the labour,
I woumld like to submit that it is a
matter of pleasure that with the
efforts of the hon. Minister many a
Bill has been passed during these pasc
five years. Alongside, I have so
sorrily to admit that many sach laws
have been enacted which are either
presenting difficulties in their enforce-
ment er have not at all-been fut into
practice. I must say that variops ob-
stacles are put forth whenever. any
such Acts are passed for the welfare
of the labour. It happens more from
the side or capitalists, and the Gov-
ernment also do not enforce them as
rigidly as they ought to. The Govern-
ment may have their own reasons te
advance for that, yet I understand that
the Government have not worked
pracfically in proportion to the number
of measures brought here so far for
the welfare of labour. As has been
stated on so many occasions, the laws
enacted for the labour working in the

41§ PSD,
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fields, present numerous difficulties in
their application. Likewise, many Acts
have been passed for the welfare of
the workers in the factories, but no
arrangements have so far been made
for implementing their provisions.

this occasion I would therefore urge
upon the hon. Minister that while mak-
ing laws arrangements may also be
made for their enforcement. As given
in the present Act, many items will be
added to the schedule, but I know that
after passing this Bill it will take
very long to enlarge the schedule,
which will deprive lots of workers of
the benefit. So passing an Act is not
so necessary .as ils application after it
is passed. This Bill no doubt is &
beneficial one and will do much good
to labourers. On the present occasion,
I would, therefore, urge the hon.
Minister to make such arrangements
that the labourers are benefited most
and at the earliest,

Shri Khandubhai Desai: Sir, it is &
matter of great satisfaction that the
provident fund legislation will be put
on the Statute Book very soon. This
legislation, I believe had been hanging
fire for well nigh two decades and
various objections were raised and it
could not be enacted as law. I hope
that the powers that the Government
is {aking to extend the provisions of
this law to various other industries.
which are left out would not have to
;vait for two decades as this had been

one.

I am also grateful to the Labour
Ministry that in spite of various ob-
jections raised by ihe employers to
this innocent piecc of legislation, they
have stuck to the Bill as they have
promulgated it as an Ordinance and
have not whittled it down, The one
objection which the employers raised
was that the  dearness  allowance
should not formn part of the whole
scheme, Had the Government suec-
cumbed to the whining of those
friends. 1 would have on the floor of
the House moved that the Bill be drop-
ped, because the dearness allowance
has ceased to be a dearness allowance
owing to the cost of living and it is a
misnomer to call it a dearness allow-
ance in view of the existing condi-
tions. The opinion of most of the eco.
nomists is also very definite on this
point that the time has now come
when the dearness allowance as a sort
of artificial injection should go and it
must form a part and parcel of the
basic wage.

The hon. Minister has assured us
that the funds available from this
scheme may be invested or a scheme
may be prepared by which the large
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{Shri Khandubhai Desai]

amount which will be available as a
result of this scheme every year may
be invested for a better purpose,
particularly, the purpose which I have
got in view, housing. (n a rough cal-
culation, I find that every year, the
total funds available from the contri-
bution by the employees as well as
employers will be between ten and
twelve crores. It is not a small
ampunt. The workers iwill also be
happy that indirectly they are also
making some contribution towards the
ways and means for providing houses.
‘The funds will be also safely invested.
I am sure the hon. Minister with his
usual enthusiasm to do something good
10 those who are suffering will not let
time pass before he places before the
couniry a properly thought out
scheme of housing in the various big
industrial centres so that the utilisa-
tion of this large amount may operate
straight without any delay.

The Bill as it has now emerged from
the Second Reading has been improved
upon by making provision for not
withdrawing the existing benefits which
the old employees are geiting by way
of either pension or gratuity. This
law will only benefit the existing com-
paratively fresh employees who are
gerving foi the last few years and the
future employees. In my experience,
I have found that at least 50 per cent.
of the employees are working for the
last so many years and might have
put in from 20 to 25 years of service
and they may be retiring very soon.
I personally believe that in this social
security experiment for the first time
being tried in this country, a worker
who has given the best part of his life
to0 industry will not be left to shift for
himself, but that the industry and the
Government will make some provision
so that the old man may be able to
live the few years that are vouchsafed
to him by Almighty in comfort. This,
¥ believe, is just the beginning of the
social security and it is a very im-
portant step. I do not agree with
some of my friends here that this
beginning will be only limited to
workers who are working in factories.
I do visualise a time when old age
pension or some such provision in the
case of every citizen would be in opera-
tion. This scheme it cannot be said is
like the scheme of which we have
experience during the last two or three
years, namely the Sickness Insurance
.scheme. When that scheme was in-
augurated three years ago. the hon.
Prime Minister, the hon. Health ‘Minis-
ter and also the President, at4hat time
the Governor-General, sounded a very
optimistic tone saying that this is the
Jbeginning of sickness benefit and
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medical aid o every citizen of this
country. But unfortunately it so hap-
pens that it will be applied only to a
few centres.. I hope, however, that the
beginning which we are just now
making will be a good augury and that
every citizen of this country will work
very hard in order to see that our pro-
duction also goes up. I say this be-
cause, after all, every such scheme has
to be paid for from out of the national
wealth and it is no use imposing certain
schemes on a limited privileged class
of people. I am of this view that the
time is fast approaching when every
citizen will ask for such schemes of
benefit and if we concentrate on the
economic recovery of our country with
a common or united mind, and with all
our heart and soul, there is absolutely
no doubt that our country will be able
to make provisions for all these schemes
in the future.

With these few words, Sir. I support
this piece of legislation and I would
particularly request the hon. Minister
to frame rules for the implementation
of the legislation under Schedule II,
regarding the manner and method in
which these things will be carried out.
After all the details matter a lot and
it the details are not properly thought
out, there may be loopholes and the
employers may try ways and means of
evading this law. In the end I would
particularly request the Labour Minis-
try to prepare the draft of rules which
are necessary for implementing this law
and place them before the tripartite
conference as early as possible so that
no loopholes are left anywhere.

With these words, Sir, I again thank
the Labour Minister for bringing in
this legislation.

_ Several Hon. Members rose—

Mr. Chairman: Only seven minutes
are left and I am anxious that we
should finish this Bill before we rise.
I would therefore request hon. Mem-
bers to be as brief as possible in their
remarks.
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(English translation of the above
speech)

Khwaja Inait Ulah: I do not want
to say much, but I like to draw the
attention of the hon. Minister to one
thing. I in fact had submitted this in
the beginning but the hon. Minister
did not perhaps pay any attention. I,
however, regard it to be very impor-
tant. It is about the scheme which you
are going to introduce by virtue of
clause 5 as to whom the payment of
that Provident Fund money be made
after the death of the member, and
about this I have already submitted
my opinion. The corresponding rule
that has been made under the Coal
Mines' Act as has appeared in the
Gazette of India runs like this:

“if no nomination subsists or if
the nomination relates only to a
part of the amount standing to his
credit -in the Fund, the whole
amount or the part thereof to which
the nomination does not relate as
the case may be shall become pay-
able to the members of his family
in equal shares;”

Regarding this I had submitted that
the money left after the death of the
member may be distributed according
to the law of inheritance, although this
has not been done in the case of the
Coal Mines' Act. I was especially
speaking for those staunch Muslims
who do not make a will but desire that
their property to be distributed accord-
ing to the Mahomedan Law. It is,
therefore, that I want that when they
lay down the rule of inheritance under
the Coal Mines’ Act or elsewhere, they
should keep in view that the amount
should be distributed according to the
prevalent laws.. Also, that these things
be kept in view in future while mak-
ing laws, and that amendments be made
accordingly in the Coal Mines’ Act.
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(English translation of the above
speech)

Babu Ramnarayan Singh: I have
spoken many a time on such topic as
the condition of the worker, his needs
and his relations with the Government
and I do not want to repeat them now.
Sinoce this Bill is going to benefit the
w wckers, I congratulate the hon. Minis-
ter and welcome it.

The Coal Mines Act presents difficul-
ties at times. Those who are discharg-
ed, or relinquish their jobs do not get
the Provident Fund money immediate-
ly. They get it very late. Perhaps
there may be a good intention behind
it. An incident is to occur now about
whioh, I believe, the hon. Minister will
be knowing something. One 1.M.C.C.
Company in Bokaro Mines is going to
be disbanded on the 31st March.
Thousands of its workers are being dis-
charged. It is hoping against hope
that all of them will immediately find
work there. They should get their
Provident Fund immediately. I hope
the hon. Minister will pay his attention
to it. With these words I welcome
the Bill. '

Shri A. C. Guha: I would like to add
a few words of my appreciation to the
hon. Minister as well as to the House
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for having passed so many labour legis--
lations adding to the amenities and-
beneflts of the labourers. I consider:
this one to be practically the consum-
mation of the legislations so far passed.

While complimenting the House and
the Minister I cannot compliment the-
Government, for which also the Labour
Minister is responsible. The Employees
State Insurance Bill was passed several
Years ago but has been practically
kept in cold storage. The Minimum:
Wages Act also has not so far been en-
forced to any considerable degree.
Only last year an amendment was ac-
cepted by the Government fixing a time-
limit within which every State Gov-
ernment would have to enforce the
law regarding minimum wages for
agricultural labour. I do not think the
Minister can say that much has been
done in that regard. Only two or-
three days ago he admitted here that
so far only two Governments had en-
forced that clause regarding agricul-
tural labour. I hope he will give great-
er attention to the implementation of
the Acts which he gets passed through:
this House.

Under this Act a huge amount will
be collected every year and I hope the:
Government will frame rules so that the
amount may be properly used and some
additional amenitiés and benefits may
be given to the workers through the
correct utilisation of the fund. Let
not this fund be kept in some vaults
of banks or allowed to remain idle. It
should be utilised in the correct way
under the strict supervision of the Gov-
ernment.

I would also like to add another
word. I hope the administrative charg-
es will not be too high. It has been
the practice of the Government to put
up a big paraphernalia for even small
things. However small the benefits may
be, they must put up a big start and:
the overhead charges go up high. I
hope the Government will see that there
is not too much administrative expendi-
ture over this. I am afraid over the:
wording of item 4 in Schedule II, which
suggests that they have been contem-
plating an elaborate paraphernalia.
I would request the hon. Minister to
see that no costly machinery is set up-
thereby adding undue pressure on the
industry, because it has been stated
here that the administering costs will
mainly be recovered from the em-
ployers.

1 pM

Sir, I commend this measure to the
House and I again compliment the hen.
Minister for having been able to get
this Bill passed through this Feuse.
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Shri Jagjivan Ram: Sir, I do not want
to say anything more. 1 have once
more to thank the hon. Members of
this House for expediting the passage
of the Bill. I am myself rather anxious
for the early implementation of this
legislation. As a matter of fact, the
scheme 1is being prepared and as soon
as it is finalised we will iry to imple-
ment it. We are already in correspon-
dence with the State Governments in
this matter. I do admit that in cer-
tain labour legislations there has been
delay in implementation. About the
Employees’ State Insurance Act bhon.
Members are aware how Government
have been anxious to meet all the ob~
Jections raised by the industrialists and
whenever occasions bave arisen we have
approached Parliament for the amend-
ment of the leglislation. I am glad to
say that tomorrow there is going to be
the inauguration of the employees’
state insurance scheme at Kanpur and
the Prime Minister is going to inaugur-
ate it. As regards the Minimum Wages
Act the hon. Member is aware that the
primary responsibility is of the State
Governments. We have no authority
to force them in the matter. We do
send uests and we do send remind-
ers. I do myself admit that the pro-
gress of the implementation of the
Minimum Wages Act......

Shri A. C. Guba: I hope the hon.
Minister will not again comas before the

16 PED,
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House for the extension of
of that legislation. m of the perlod

Shri Jagfivan Ram: That I will hava
to do in case I find it necessary.
regards this Bill my idea is to start the
scheme before handing it over to the
Siate Governments, While the idea is
to have the administration of the pro-
vident fund on a State or regional basis
my intention is to give a start to it by
getting the contributions at least for a
quarter before handing over the whole
scheme as a going concern to the State
Governments. So, I do think I will be
able to expedite the implementation of
this measure in comparison to the other
measures.

Mr, Chairman: The question is:

“That the Bill, as amended, be
passed.”

The motion was adopted.

Shri Kamath (Madhya Pradesh): Are
we meeting on Monday? The solar
eclipse will be on. It {s a rare event
in our terrestrial life.

Mr. Chairman: We are meeting as
usual from 6-30 am. to 1 PM. oD
Monday.

The House then adjourned tiil Half
Past Nine of the Clock on Monday, the
26th February, 19562.

[ .



